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 श्री  शान  इजरप्रसाद  यावत्ष  (कटिहार)  :
 भ्रध्यक्ष  महोदय,  बिहार  में  भौर  खास  कर  के
 उत्तर  बिहार  में  फरवरी  के  प्रंतिम  सप्ताह

 और  मार्च  के  प्रथम  सप्ताह  में  भारी  हिमपात
 हुआ  जिस  के  कारण  उत्तर  बिहार  के  किसानों
 को  रबी  की  फसल  में  श्रपार  क्षति  उठानी
 पड़ी  है  1  उत्तर  बिहार  के  किसानों  की  रवी
 की  फसल  में  जो  क्षति  हुई  है  उस  के  साथ
 साथ  कृषि  मंत्री  महोदय  इस  पर  खास  तौर
 से  ध्यान  दें  कि  उत्तर  बिहार  में  97  में
 बाढ़  आई,  i972  4  सूखा  पड़ा.  शौर  इस
 बार  भारी  हिमपात  के  कारण  उस  क्षीत्र  में
 खास  कर  पूर्णिया,  सहरसा।  उत्तर  भागलपुर,
 दरभंगा  और  खगरिया  सबडिवीज्षन  में
 अपार  क्षति  रबी  की  फसल  की  हुई  है  ।
 केन्द्रीय  सरकार  इस  के  संबंध  में  ध्यान  दे  और
 वहां  के  पीड़ित  किसानों  को  कुछ  राहुत
 प्रदान  करे  ।  इस  के  साथ  साथ  मैं  यह  भी
 झ्राश्वासन  चाहता  हूं  कि  उक्त  क्षेत्र  के  किसानों
 से  तरह  तरह  के  कर्जों  और  लेवी  की  वसूली
 करने  के  नोटिस  भी  दिए  गए  हैं,  उस  के  बारे
 में  भी  केन्द्रीय  सरकार  बिहार  सरकार  को
 उचित  परामर्श  दे  ।

 3.38  hrs,

 [Mn.  Deputy  SPEAKER  in  the  Chair.)

 STATUTORY  RESOLUTION  RE,  DIS-
 APPROVAL  OF  COAL  MINES  (TAK-
 ING  OVER  OF  MANAGEMENT)
 ORDINANCE  AND  COAL  MINES
 (TAKING  OVER  OF  MANAGE-

 MENT)  BILL—Contd.

 MR.  DEPUTY-SPEAKER:  We  will
 now  take  up  further  discussion  of  the
 following  Resolution  moved  by  Shri  G.
 P.  Yadav  on  the  I5th  March  1973,
 namely:

 “This  House  disapproves  of  the
 Coal  Mines  (Taking  Over  of  Manage-
 ment)  Ordinance  973  (Ordinance
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 No.  ]  of  973)  promulgated  by  the
 President  on  the  30th  January
 1973".

 ang  further  consideration  of  the  fol-
 lowing  motion  moved  by  Shri  S.
 Mohan  Kumaramangalam  on  the  l5th
 March,  ‘1973,  namely:—

 “That  the  Bill  to  provide  for  the
 taking  over,  in  the  public  interest,
 of  the  management  of  coal  mines,
 pending  mationalisation  of  such

 mines,  with  a  view  to  ensuring  ra-
 tional  and  co-ordinated  development
 of  coal  production  and  for  promoting
 optimum  utilisation  of  the  coal  re-
 sources  consistent  with  the  growing
 requirements  of  the  country,  and  for
 matters  connected  therewith  or  inci-
 dental  thereto,  be  taken  into  consi-
 deration”.

 SHRI  G.  P.  YADAV:  Your  speech
 now.

 शी  शार्नेदबर  प्रसाद  यादव  (कटिहार):
 उपाध्यक्ष  महोदय,  कल  मैंने  राष्ट्रपति  के
 प्रध्यादेश  के  जो  नान-कोकिंग  कोल  माइहम्स
 के  संबंध  में  था,  निरनमुमोदन  करने  का
 प्रस्ताव  पेश  किया  था  इसलिए  कि  जब  लोक
 सभा  का  सत्न  झाने  ही  वाला  था  तो  यह
 युक्तिसगत  नहीं  था  कि  इस  तरह  का  प्रध्या-
 देश  निकाला  जाता  ।  इसलिए  मैंने  इस  का

 निरनुमोदन  किया  था  ।  कल  मंत्री  महोदय  ने
 इस  बात  की  जानकारी  दी  कि  500  करोड़
 रुपये  वह  इस  में  लगाने  जा  रहें  हैं  I  तो  योजना
 तो  इन्होंने  पूंजी  प्रघधात  बना  दी  है  1  500
 करोड़  रुपये  खर्च  कर  रहे  हैं  ।  मैं  चाहता  हूं
 जैसा  कि  शर्मा  जी  ने  भ्राग्रह  किया  था  गोजना
 श्रम  प्रधान  होनी  चाहिए  ।  हमारे  यहां  श्रम
 का  बाहुलय  है  तो  इस  के  संबंध  में  उन  को
 घोषणा  करनी  चाहिए  कि  नेशनलाइजेशन
 के  बाद  कोकिंग  श्रौर  नान-कोकिंग  कोल
 माइन्स  जितनी  भी  हैं  उन  के  प्रंदर  नई

 नियुक्तियां  कितनी  ई  रहे  हैं  श्रौर  साथ  ही
 साथ  .नेशनलाइजेशन  के  बाद  कोयले  की
 कीमतें  नहीं  बढ़नी  चाहिएं  क्‍योंकि  देहात  में
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 tail  ज्ञानेश्यर  प्रसाद  यादव]
 या  शहर  में  कन्ज्यमर  के  रात'  दिन  के  उपयोग
 में  यह  कोयला  श्राता  है  भौर  उस  के  दाम
 काफी  बढ़  गए  हैं  ।  तो  उस  का  भी  ध्यान

 |  रहे  क्‍योंकि  गत  वर्ष  जब  कोकिंग  कोल  का
 टेक  झोवर  किया  गया  गतो  3.  20  रुपये
 प्रति  टन  के  हिसाब  से  दाम  बढ़ाए  गए  थे  ।
 उस  प्रकार  की  वृद्धि  न  हो,  इस  को  वह  ध्यान
 में  रखें  ।

 दूसरी  बात  मैं  निवेदन  करूंगा  कि  कल
 मैंने  कहा  था  कि  करगली  वाशरी  में  जो
 सैलरी  वह  रही  है,  वह  कोयले  के  कण  दामो-
 दर  नदी  में  भ्रव  जाकर  गिर  रहे  हैं  ।  उस  के
 लिए  6  पांडस  बने  हुए  थे  वह  भर  गए  हैं  ।
 तो  उस  की  निकासी  बिलकुल  दामोदर  नदी
 में  हो  रही  है  I  उस  के  लिए  जो  6  पांड्स  बने

 हुए  थे  उस  में  बहुत  सारे  मजदूर  लगे  हुए
 थे  और  उस  के  कारण  दस  लाख  रुपये
 मासिक  की  प्रामदनी  थी  |  बहा
 पर  एन०  सी०  to  सी०  के  आफिसजे
 इस  प्रकार  का  षड़यन्त्न  चला  रहे  हैं  जिस  से

 एन०्सी०डी०सी  को  i0  are  रुपये  प्रति-
 मास  का  नुकसान  होने  वाला  है  मैं  चाहूंगा
 कि  झ्राप  इस  के  सम्बन्ध  में  विशेष  रूप  से
 ध्यान  रखें  ।

 MR.  DEPUTY-SPEAKER:  |  will  put
 the  resolution  io  the  House.

 The  question  is:

 “This  House  disapproves  of  the
 Coal  Mines  (Taking  Over  of  Manage-
 ment)  Ordinance,  973  (Ordinance
 No.  |  of  973)  promulgated  by  the
 President  on  the  30th  January,
 1973."

 The  motion  was  negatived.

 MR.  DEPUTY-SPEAKER;
 now  put  the  motion.

 I  will
 The  question  is:

 “That  the  Bill  to  provide  for  the
 taking  over,  in  the  public  interest,
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 of  the  management  of  coal  mines,
 pending  nationalisation  of  such
 mines,  with  a  view  to  ensuring
 national  ang  co-ordinateq  develop-
 ment  of  coal  production  ang  for
 promoting  optimum  utilisation  of
 the  coa]  resOurces  consistent  with
 the  growing  requirements  of  the
 country,  and  for  matters  connected
 therewith  or  incidental  thereto,  be
 taken  into  consideration.”

 The  motion  was  adopted.

 Clause  2—(Definitions)
 MR.  DEPUTY-SPEAKER:  We  take

 up  clause-by-clause  consideration.
 a

 There  are  a  number  of  amendments.
 Shri  Somnath  Chatterjee—amend-

 ment  No.  2,—absent.

 Shri  Krishna  Chandra  Halder.

 SHRI  KRISHNA  CHANDRA  HAL-
 DER  (Ausgram):  I  move:

 Page  l,  line  12,  for
 substitute  “includes”  (2)

 “means”

 MR.  DEPUTY-SPEAKER:  No.  9—
 Shri  Chatterjee  is  absent.  No  l0—
 Mr.  Besra  is  absent.  No,  ll—again
 Shri  Chatterjee;  he  is  absent.  No-
 24.—Shri  Mohan  Kumaramangalam.

 THE  MINISTER  OF  STATE  AND
 MINES  (SHRI  S.  MOHAN  KUMARA-
 MANGALAM):  I  move.

 Pages  2  and  3,—

 for  lines  4  to  46  andl  to  5
 respectively,  substitute—

 ‘(g)  “mine”  means  any  excava-
 the  purpose  of  search  for
 the  purpose  of  search  for
 or  obtaining  minerals  has
 been  or  is  being  carried  9D.
 and  includes—

 (i)  all  borings  and  bore  hoies;

 (ii)  all  shafts,  whether  in  the
 course  of  being  sunk  or  not;
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 (iii)

 (iv)
 (v)  all

 (vi)  all  lands,

 (vii)

 rili)

 fix)

 (x  —

 Res.  Re.

 all  levels  and  inclined  planes
 in  the  course  og  being  driven;

 all  open  cast  workings;
 conveyors  or  aerial  rope-

 ways  provideg  for  the  bring-
 ing  into  or  removal]  from  a
 mine  of  minerals  or  other
 articles  or  for  the  removal  of
 refuse  therefrom;

 buildings,  works,
 adits,  levels,  planes,  machinery
 and  equipments,  instruments,
 stores,  vehicles,  railways.
 tramways  and  sidings  in,  or
 adjacent  to,  a  mine  and  used
 for  the  purposes  of  the  mine;

 all  worksuops  (including
 buildings,  machinery,  instru-
 ments,  stores,  equipments  of
 such  workshops  and  the  lands
 on  which  such  workshops
 stand)  in,  or  adjacent  to,  a
 mine  and  used  gubstantially
 for  the  purposes  of  the  mine
 or  a  number  of  mines  under
 the  same  management;
 all  coal  in  stock  or  in  transit
 belonging  to  the  owner  of  the
 mine  and  all  coal  under  pro-
 duction  in  a  mine;

 all  power  stations  in  g  mine  oF
 operated  primarily  for  supply-
 ing  electricity  for  the  purpose
 of  working  the  mine  or  a  num-
 ber  of  mines  under  the  same
 mahagement;

 all  lands,  buildings  and  equip-
 ments,  belonging  to  the  owner
 of  the  mine,  and  in,  adjacent
 to  or  situated  on  the  surface
 af  the  mine  where  the  wash-

 (xi)

 ing  of  coal  obtained  from  the
 mine  or  manufacture,  there-
 from,  of  coke  is  carried  on;
 all  lands  and  buildings  [other
 than  those  referred  to  in  sub-
 clause  (x)],  wherever  situated,
 tn  the  extent  they  are  used
 for  the  location  of  the  mana-
 fement,  sale  or  liaison  offices,
 or  for  the  residence  of  officers
 and  staff,  of  the  mine;  २
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 (xii)  all  other  assets,  movable  and
 immovable,  belonging  to  the
 owner  of  a  mine,  wherever
 situated,  including  cash  ba-
 lances,  reserve  funds  and  in-
 vestments  in  so  far  as  they
 relate  to  the  mine  and  also
 any  money  lawfully  due  to
 him  in  relation  to  the  mine
 in  respect  of  any  period  prior
 to  the  appointed  day;’  (24).

 SHRI  R.  N.  SHARMA  (Dhanbad):
 I  move:

 That  in  the  amendment  proposed
 by  Shri  S.  Mohan  Kumaramangalam,
 printed  as  No.  24  in  List  No.  4  of
 amendments,—

 in  proposed  clause  (g)  (xi)—

 omit  “to  the  extent  they  are”  (49)

 MR.  DEPUTY-SPEAKER:  I  will  give
 precedence  to  the  amendment  moved
 by  Shri  Kumaramangalam,  but  before
 that,  I  will  take  up  the  amendment  of
 Shri  Sharma  because  it  is  an  amend-
 ment  to  that  amendment,  The  ques-
 tion  is:

 That  in  the  amendment  proposed
 by  Shri  S.  Mohan  Kumaramangalam
 Printed  as  No.  24  in  List  No.  4  of
 amendments,—

 in  proposed  clause  (g)  (xi)—

 omit  “to  the  extent  they  are’  (49)
 The  motion  was  adopted.

 MR.  §DEPUTY-SPEAKER:
 question  is:

 The

 Pages  2  and  3,—

 for  lines  4  to  46  and  |  to  5  respec-
 tively,

 substitute--

 ‘(g)  ‘amine’  means  any  excavation
 where  any  operation  for  the  purpose  of
 searching  for  or  obtaining  minerals
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 [Mr.  Deputy  Speaker]
 has  been  or  is  being  carried  on,  and
 includes—

 (i)  all  borings  and  bore  holes;

 (ii)  al  shafts,  whether  in  the
 course  of  being  sunk  or  not,

 (iii)  all  levels  and  inclined  planes
 in  the  course  of  Being  driven;

 (iv)  all  open  cast  workings;

 (v)  all  conveyors  or  aerial  rope-
 ways  provided  for  the  bring-
 ing  into  or  removal  from  a
 mine  or  minerals  or  other
 articles  or  for  the  removal  of
 refuse  therefrom;

 (vi)  all  lands,  buildings,  works,
 adits,  levels,  planes,  machi-
 nery  and  equipments,  Instru-
 ments,  stores,  vehicles,  rail-
 ways,  tramways  and  sidings
 in,  or  adjacent  to,  a  mine  and
 used  for  the  purposes  of  the
 mine;

 (vii)  all  workshops  (including
 buildings,  machinery,  instru-
 ments,  stores,  equipments  of
 such  workshops  and  the  jands
 en  which  such:  workshops
 stand)  in,  or  adjacent  to,  a
 mine  and  used  substantially
 tor  the  purposes  of  the  mine
 or  a  number  of  mines  under
 the  same  management;

 (viii)  all  cog  in  stock  or  in  transit
 belonging  to  the  owner  of  the
 mine  and  all  coal  under  pro
 duction  in  a  mine;

 (ix)  all  power  —  stations  in  a  mine
 or  operated  primarily  for  sup-
 plying  electricity  for  the  pur-
 pose  of  working  the  mine  or
 a  number  of  mines  under  the
 same  management;

 (x)  all  lands,  buildings  and  equip-
 ments,  belonging  to  the  owner
 of  the  mine.  and  in,  adjacent
 to  or  situated  on  the  surface
 of,  the  mine  where  the  wash-
 ing  of  coal  obtained  from  the
 mine  cr  manufacture,  there-
 from,  of  coke  is  carried  on;
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 (xi)  all  lands  and  buildings’  [other
 than  those  referred  to  in  sub-
 clause  (x)],  wherever  situdted,
 used  for  the  location  of  the
 management,  sale  or  liaison
 Offices,  or  for  the  residence’  of
 Officers  and  staif,  of  the  mine;

 (xii)  all  other  assets,  movable  and
 immovable  belonging  to  the
 owner  of  a  mine,  wherever
 situated,  including  cash
 balances,  reserve  funds  and
 investments  in  so  far  as  they
 Telate  to  the  mine  and  also
 eny  money  lawfully  due  to
 him  in  relation  to  the  mine  in
 respect  of  any  perfod  prior  to
 the  appointed  day;  [24,  as
 amended  by  Amndt.  No.  49).

 The  motion  was  adopted.

 MR.  DEPUTY-SPEAKER:  Now,  I
 shall  put  amendment  No.  2  of  Shri
 Krishna  Chandra  Halder.

 Amendment  No.  2  was  put  and
 negatived

 MR.  DEPUTY-SPEAKER:  I  wilt
 now  put  clause  2,  as  amended,  to  the
 vote  of  the  House.  The  question  is:

 “That  clause  2,  ag  amended,  stand
 part  of  the  Bill.”

 The  motion  was  adopted.

 Clause  2,  as  amended,  was  added  to
 the  Bill,

 Clause  3—(Management  of  Coal  Mines
 to  vast  in  the  Central  Government  on

 the  appointed  day).

 SHRI  KRISHNA  CHANDRA
 HALDER:  I  move:

 Page  3,  line  22,—

 after  “appointed  day”

 insert  “and  for  a  period  of  two
 years  thereafter"  (3)
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 .
 »  Page  3,  line  23,—

 ofter  “mines”  insert  ‘including
 those  mentioned  in  the  Sche-
 dule”  (4)

 Page  3,—

 Omit  “lines  27  to  4I  (5)

 Page  4,  lines  Sand  9,—

 Omit  “or  deemed  to  be  included
 on  the  said  date”  (6)

 SHRI  S.  MOHAN  KUMARAMAN-
 GALAM  :  J  move:  .

 .
 Page  3,  line  24,—

 for  “The  coal  mines”  substitute—

 “Without  prejudice  to  the  genera-
 lity  of  the  provisions  of  sub-
 section  @,  the  coal  mines”.
 (25)

 SHR]  RAMAVATAR  SHASTRI;  I
 move:

 Page  3,  line  24,—

 after  “mines”  insert—

 “including  coking  coal  owned  by
 Tata  and  other  iron  and  steel
 companies”  (34)

 SHRI  KRISHNA  CHANDRA
 HALDER:  Sir,  by  my  amendment
 No.  3,  I  want  to  insert  “and  for  a
 period  of  two  years  thereafter”.  You
 know  that  the  question  was  whether
 the  collieries  could  not  have  been
 taken.over  for  a  limited  period  of  two
 years  in  which  case  there  wag  no
 question  of  payment  of  any  compen-
 sation.  This  has  been  done  in  the
 case  of  several  Bills  which  sought  to
 take  over  or  nationalise  the  under-
 takings.

 In  para  5  of  his  statement  the  hon.
 Minister  says  that  the  working  condi-
 tions  in  private  collieries  have  been
 characterised  by  large-scale  exploi-
 tation  of  labour,  non-implemerftation
 of  wage  board,  awards  and  unwil-
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 lingness  to  act  actording  to  the  labour
 law.  Should  such  persons  who  were
 exploiters  be  pald  compensation,  even
 when  they  did  not  discharge  the  res-
 ponsibilities  of  management?  I  there-
 fore  request  the  hon.  Minister  to
 accept  my  amendment,

 SHRI  S.  MOHAN  KUMARAMAN-
 GALAM:  The  hon.  Member  knows
 that  there  is  difference  of  opinion  bet-
 ween  him  and  us  on  this  question,  He
 seems  to  be  under  the  impression  that
 if  we  introduce  an  amendment,  we
 will  be  able  to  take  protection  under
 article  3lA.,  Our  legal  advice  is  to
 the  contrary  and  that  is  why  I  cannot
 accept  hig  amendment  \

 sit  रासाबतार  दास्जो  (पटता)  :
 उपाध्यक्ष  जी,  मेरा  संशोधन  सं०  34  पृष्ठ
 3,  पंक्ति  24  में  है,  जिस  में  माइन्श  शब्द

 के  बाद  यह  जोड़  दिया  जाय--
 ‘including  coking  coal  owned  by  Tate
 and  other  Iron  and  Steel  Companies’

 जब  कोंकिंग  कोल  को  सरकार  ने  प्रपने  हाथ
 में  ले  लिया  था,  उस  समय  भी  इन  को  छोड
 दिया  था  श्रौर  कल  बहस  का  जवाब  देते  हुए
 मंत्री  महोदय  ने  कहा  था  कि  वह
 एफिशियेन्टली  चल  रही  है,  मजदूरों  को
 कोई  शिकायत  नहीं  है  ।  भ्गर  यही  क्राइटैरिया
 नेशनलाइजेशन  का  या  सरकार  द्वारा  हाथ
 में  लेने  का  है,  तब  तो  दूसरी  बात  है.  .  .

 SHRI  S.  MOHAN  KUMARAMAN-
 GALAM:  The  hon.  Member  is  not
 tight.  I  did  not  say  that  fRe  labour
 was  not  exploited.  As  an  acknow-
 Jedged  Marxist  he  knows  what  ex-
 Ploitation  means.  I  did  not  use  that
 expression.  I  said  that  the  workers
 were  being  paid  wages  according  to
 the  wageboard  award,  provident  fund
 according  to  the  Provident  Fund  Act
 and  other  statutory  legs)  obligations
 of  the  management  were  being  fulfil-
 led  by+the  Tata  Iron  and  Steel  Com-
 Pany.  But  I  think  he  is  aware  even
 after  all  that  is  done  in*Marxit  terms
 they  are  still  ‘exploited’.

 *  '  '
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 की  रामावतार  धास्जी  :  इस  तर्क  के

 धावंजूद  यह  तरीका  मुझे  समझ  में  नहीं  झ्राया  1
 उसे  क्‍यों  नहीं  लिया  जाय,  झ्राप  टाटा  के  प्रति
 पर्मी  क्यों  दिखला  रहें  हैं,  इस  के  पीछे

 क्या  राज़  है?  हम  जानते  हैं  कि  हिन्दुस्तान
 के  इजारेदारों,  पूंजीपतियों  के  ऊपर,  जिन
 में  टाटा  भी  शामिल  है,  झ्राप  हाथ  नहीं  लगाना
 चाहते  हैं  ।  लेकिन  मैं  चाहूंगा  कि  आप  इन
 को  भी  अपने  हाथ  में  लें  ञ्लाप  भी  इन  को
 इफिशियेन्टली  चला  सकते  हैं  और  टाटा  को
 श्रासानी  से  कोयला  सप्लाई  कर  सकते  हैं  1
 उन  को  केवल  इसलिये  छोड़ा  जा  रहा  है  कि
 वे  अपना  कारखाना  अपने  कोयले  से  चलाना

 चाहते  हैं  1  श्रगर  इस  को  भी  झाप  अपने  हाथ
 में  ले  लें  तो  उस  से  वह  कारखाना  बन्द  नहीं
 होगा  और  उस  में  श्राप  की  भी  जवाबदेही
 होगी  ।  टाटा  पझ्रपने  कारखाने  को  प्रपने
 ढंग  से  चलाये,  श्रौर  झ्राप  अपने  ढंग  से  उन  को
 कोयला  दें,  इसलिये  श्राप  उन्हें  क्‍यों  श्राज्ञाद
 छोड़  रहे  हैं,  इस  नाम  पर  कि  वहां  पर  सब
 शर्तें  पूरी  हैं-लेवर  वगैरह  के  बारे  में  t

 इसलिये  मेरा  संशोधन  है  कि  जब  श्राप
 ने  यह  नीति  बनाई  है--चाहे  कहने  के  लिये
 ही  हो--कि  हम  मोनोपलीज  पर,  इजारे-
 दारों  और  पूंजीपतियों  पर  चोट  करेंगे
 तो  यह  मौका  है  ।  जब  झाप  सब  को  नैशनला-
 इज़  कर  रहे  हैं  तो  इन  को  छोड़ने  की  क्‍या
 ज़रूरत  है  ।

 श्राप  ने  इजारेदारों  पर  चोट  की  है,  हम
 उस  का  स्वागत  करते  हैं  ।  हमारे  पूर्व-प्रवक्‍ता
 जौ  श्राल  इण्डिया  ट्रेड  यूनियन  कांग्रेस  के
 प्रध्यक्ष  भी  हैं--डा०  रानेन  सेन--उन्होंने
 भी  इस  का  स्वागत  किया  है  |  लेकिन  हम
 चाहते  हैं  कि  टाटा  को  न  छोड़ा  जाय  उन
 पे  ग्राप  को  मुरब्यत  क्‍यों  है  ?  उन  को  भी
 बोट  दीजिये  शौर  उन  की  खानों  को  लेकर

 स्पयं  उन्हें  कोकिंग  करोल  सप्लाई  कोजिये
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 ताकि  उन  का  कारखाना  चलता  रहे  ।०  इसलिये
 मेरा  कहना  है  कि  श्राप  दो  प्रकार  का  व्यवहार
 क्यों  कर  रहे  हैं  t  लोग  कहेंगे  कि  झाप  ने
 टाटा  को  छोड़  दिया,  दूसरों  को  ले  लिया  ।
 श्राप  ने  .इस  सम्बन्ध  में  जितनी  बातें  कही  हैं,
 उन  से  ग्राप  हिन्दुस्तान  के  मजदूरों  को  कतई
 सन्तुष्ट  नहीं  कर  सकेंगे,  डेमोक्रेटिक  झोपो-
 नियन  को  भी  सन्तुष्ट  नहीं  कर  सकेंगे  ।
 इसलिए  मैं  'ने  जो  संशोधन  प्रस्तुत  किया  है
 मैं  मन्त्री  महोदय  से  अनुरोध  करूंगा  कि
 इसको  स्वीकार  कर  लें  क्योंकि  इसका
 मकसद  बहुत  बड़ा  है  ।

 MR.  DEPUTY-SPEAKER:  Speech
 on  an  amendment  should  not  be  so
 long.  You  have  made  your  point,

 SHRI  S.  MOHAN  KUMARAMAN-
 GALAM:  I  do  not  know,  Mr.  Deputy-
 Speaker,  whether  it  is  ‘worth  while
 repeating  what  J  said  yesterday.  If
 he  was  unconvinced  yesterday,  he  is
 likely  to  remain  unconvinced  to-day.

 I  would  lfke  to  say  that  in  Tata
 Iron  and  Steel  Co.  the  biggest  share
 holder  is  the  Government  through  the
 various  financial  institutions,  The  hon.
 Member  igs  perhaps  aware  of  the
 latest  and  most  important  position
 regarding  Tata  Iron  and  Steel  Co.,
 namely,  for  the  expansion  of  their
 Steel  works,  a  Committee  has  been  set
 up  above,  in  fact,  the  Board  of  Direc-
 tors  in  which  Government  is  going  to
 have  a  majority  representation.  I  do
 not  think  we  should  be  bound  down
 in  the  old  ways.  We  should  loo,  on
 the  way  in  which  we  can  properly
 control  the  Tata  Iron  Steel  Co.,  anc
 see  to  it  that  the  steel  development
 there  is  also  brought  in  line  with  the
 development  of  production  of  steel
 throughout  the  country.  Any  way,  I
 do  not  go  into  that  in  detail.  I  need
 not  repeat  what  I  said  yesterday,
 namely,  that  for  the  purpose  for  which
 this  Bill  hag  been  brought.  I  do  not
 think  it  is  necessary  to  include  Tata
 Iron  &  Steel  Co.  collieries.
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 MR,  DEPUTY-SPEAKER :  The
 question®is:

 Page  3,  line  24,—

 for  “The  cOal  mines”,  substitute—

 “Without  prejudice  to  the  genera-
 lity  of  the  provisions  of-sub-
 ‘Section  (l),  the  coal  mines”.
 (25).

 The  motion  was  adopted.

 MR,  DEPUTY  SPEAKER:  Now  I
 shall  put  the  other  amendments  Nos.
 3,  4,  5  &  6  moved  by  Shri  Krishan
 Chandra  Halder,  together,  to  the  vote
 of  the  House.  .

 Amendments  Nos.  3  to  6  were  put  and
 negatived.

 MR.  DEPUTY  SPEAKER:  I  shall
 now  put  amendment  No.  34  moved  by
 Shri  Ramavtar  Shastri  to  the  vote  of
 the  House.

 Amendment  No.  34  was  put  and
 negatived.

 MR.  DEPUTY  SPEAKER:  The
 question  is:

 “That  Clause  3,  as  amended,  stand
 Part  of  the  Bill.”

 The  motion  was  adopted.

 Clause  3,  as  amended,  was  added  to
 the  Bill.

 Clause  4—(Contrast  regarding  manage-
 ment  of  Coal  Mines  to  be  deemed  to
 hove  terminated  on  the  appointed  day.

 MR.  DEPUTY  SPEAKER:  There
 876  some  amendments.  Shri  Somnath
 Chatterjee—abgent.

 SHRI  INDRAJIT  GUPTA:
 word,  Sir.

 Just  a
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 MR.  DEPUTY  SPEAKER:  That  was
 not  moved.  It  is  the  same.

 SHRI  INDRAJIT  GUPTA  (Alipore):
 On  page  4  it  says:

 “Any  contract,  whether  express  or
 implied,  providing  the’  mana-
 gement  of  any  coal  mine,
 made  before  tHe  appointed
 day  between  the  owner  of
 such  mine  and  any  person  in
 charge  of  the  management  of
 such  mine  immediately  before
 the  appointed  day  shall  be
 deemed  to  have  terminated  on
 the  appointed  day.”

 I  have  tabled  this  amendment  because
 I  think  the  ‘words  used  here  in  the  Bilt
 “No  person  in  charge  of  the  manage-
 ment  of  a  coal  mines"  may  be  open  to
 various  interpretations.  It  ig  rather
 vague.

 In  Clause  2  definitions  are  given.  In
 Clause  2(f)  there  is  a  specific  defini-
 tion  of  a  “managing  contractor”:

 (f)  “managing  contractor”  means
 the  person,  or  body  of  per-
 sons,  who,  with  the  previous
 consent  in  writing  of  the  State
 Government,  has  entered  into
 an  arrangement,  contract  or
 understanding,  with  the  owner
 of  the  coal  mine  under  which
 the  operations  of  the  mine  are
 substantially  controlled  by
 such  person  or  body  of  per-
 sons,

 I  take  it,  of  course  that  this  definition
 of  Managing  Contractor  includes  what
 used  to  be  called  rising  contractors.
 The  operations  of  the  mines  would  be
 substantially  controlled  by  them.

 I  meve:

 Page  4,  line  22,—
 after  “mine”  insert—

 “including  a  managing  contrac-
 tor’  (35)
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 {Shri  Indrajit  Gupta]
 In  clause  4,  I  would  like  the  words

 “including  a  managing  contractor”  to
 be  inserted  after  “any  persons  in
 charge  of  the  management  of  such
 mine”  because  a  person  in  charge  of
 management  of  such  mine  can  mean
 various.  people  and  it  would  not  neces-
 sarily  include  a  managing  contractor
 as  defined  earlier,  I  think  there
 should  be  no  objection  to  this  amend-

 ment,

 SHRI  S.  MOHAN  KUMARAMAN-
 GALAM:  As  soon  as  amendment
 No.  72  which  is  the  same  as  this
 amendment  reached  me,  we  had  it
 examined  by  the  legal  department.
 They  looked  into  it  and  they  have

 sadviseqd  us  that  it  is  mot  necessary
 to  include  it  as  the  provision  in  clause
 4  is  considered  to  be  comprehensive.
 It  is  a  purely  legal  question,  There
 is  no  difference  of  ideology  or  em-
 ‘phasis  in  this.

 SHRI  INDRAJIT  GUPTA:  Why
 take  a  risk?

 SHRI  S,  MOHAN  KUMARAMAN-
 “GALAM:  The  same  point  ‘wag  put  to
 the  legal  department  and  I  am  passing
 on  the  answer  they  gave  me,  namely,
 there  is  no  risk  at  all.

 MR.  DEPUTY  SPEAKER:  I  will
 now  put  amendment  No,  35  by  Shri
 Indrajit  Gupta  to  the  vote  the  House.

 Amendment  No.  35  was  put  and
 negatived.

 MR.  DEPUTY  SPEAKER:
 question  is:

 “That  clause  4  stand  part  of  the
 Bill.”

 The  motion  was  adopted.

 Clause  4  was  added  to  the  Bill.
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 Clause  5—(Management  of  Coal  Mines
 pending  the  appointment  of  Custodian)
 Amendment  made:

 Page  5,—
 (i)  line  2.—

 “appertaining”,
 “pertaining”;

 for  substitute

 (ii)  line  40,—

 omit  “gurrent”,
 (iii)  line  4,—

 for  “at  the  head  office  or  the  prin-
 cipal”,  substitute  “at  any”;

 (iv)  line  43,——

 “appertaining”,  substitute
 “pertaining”  (26).

 for

 (Shri  5.  Mohan  Kumaramangalam)
 MR.  DEPUTY  SPEAKER:  The

 question  is:

 “That  clause  5.  as  amended,  stand
 part  of  the  Bill.”

 The  motion  was  adopted.

 Clause  5,  as  amended,  wag  added  to
 the  Bill,

 MR.  DEPUTY-SPEAKER:  Shri
 Somnath  Chatterjee  is  not  here,  So,
 his  amendment  is  not  moved.

 The  question  Is:
 “That  clause  6  stand  part  of  the

 Bill.”
 The  motion  was  adopted.

 Clause  6  wag  added  to  the  Bill.
 Clause  7—(Payment  of  amount)  see  (9)

 SHRI  KRISHNA  CHANDRA
 HALDAR:  I  beg  to  move:

 Pages  7  and  8,—

 for  clause  7  substitute—
 “7,  a  Notwithstanding  anything

 contained  in  sub-section  (l)  of
 section  3,  if,  at  any  time  be-
 fore  the  expiry  of  the  period
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 ot  two  years  referred  to  in
 hat  sub-section,  it  appears  to .  the  Central  Government  that
 the  purpose  of  the  vesting  of
 the  management  of  the  under-
 takings  of  the  coal  companies
 in  that  Government  have  been
 fulfilled  or  for  any  other
 reason  it  is  not  necessary  that
 “the  management  of  the  under-
 takings  of  the  coal  companies
 should  remain  vested  in  that
 Government,  it  may  by  order
 published  in  the  Official
 Gazette  relinquish  the  mana-
 gement  of  the  undertakings  of
 the  cOal  companies  with  effect
 from  such  date  as  may  be
 specified  in,  the  order.

 (2)  On  and  from  the  date  specified
 in  the  order  published  under
 sub-section  (l),  the  under  tak-
 ings  of  the  coal  companies
 shall  be  managed  in  accord-
 ance  with  the  provisions  of
 the  Companies  Act,  1956,  80०,
 bowever,  that  steps,  if  any,
 in  relation  to  the  management
 ot  the  undertakings  may  be
 taken  after  the  publication  of
 the  order  under  sub-section
 uy”  (7)

 Page  4,—

 after  line  l,  insert—
 “(4)  Out  of  the  amount  to  bs

 given  to  the  owner  of  the
 coal  mine  as  computed  in
 term  of  the  fore-going  pro-
 visions,  there  shall  be  deduct-
 ted  in  the  first  instance  all
 dues  payable  by  such  owner
 of  the  coal  ming  till  the  ap- *  pointed  day  on  account  of
 employees’  provident  fund  or
 arrears  of  wages,  allowances
 and  other  dues  to  the  persons
 employed  or  working  in  the
 said  coal  mine,  and  the
 amount  so  deducted  shall  be
 utilised  or  appropriated  for
 payment  of  the  outstanding
 dués  on  account  of  employees’
 Provident  fund,  wages,  allow-
 ances  or  other  dues  as  the
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 case  may  be,  in  priority  to  all
 other  debts  of  the  owner  of
 the  said  coal  mine  incurred  in
 relation  to  the  said  coal
 mina,”  (8)

 MR.  DEPUTY-SPEAKER:  There
 are  a  number  of  amendments  by  Shri
 Ramsingh  Bhai  Verma  but  he  is  not
 here.  They  are  not  moved—amend-
 ments  Nos.  77  to  23

 SHRI  RAMAVATAR  SHASTRI:  I[
 beg  to  move:

 Page  7,  line  34,—

 for  “twenty”  substitute  “five'
 (36)

 Page  7,—
 omit  lines  37  00  4  (37)

 Page  8,  line  9,—

 for  “fifty”  substitute  “twenty”  (38)
 SHRI  S.  MOHAN  KUMARAMAN-

 GALAM:  With  regard  to  amend-
 ment  No.  8,  I  am  giving  certain  priori-
 ties  so  far  as  the  workers  are  con-
 cerned,  if  the  hon.  Member  will  ac-
 cept  the  redraft  I  have  made,  I  would
 like  to  add  something  which  is  similar
 to  his  amendment.  Actually  some
 other  hon.  members  also  including  Mr.
 Damodar  Pandey  suggested  that  some
 such  amendment  should  be  made.
 With  your  permission,  Sir,  I  would
 like  to  read  the  draft:

 Page  8  after  line  l,  insert—

 “(4)  out  of  the  amount  payable
 under  the  foregoing  sub-sec-
 tions,  there  shall  be  deducted
 by  the  Central  Government
 all  amounts  equal  to  the
 amounts  jof  arrears  due,  on
 the  appointed  day,  to  the
 men  employed  in  a_  coal

 (a)  under  the  Coal  Mines  Provi-
 dent  Fund,  Family  Pension
 and  Bonus  Scheme  Act  948
 (46  of  (1948),  and

 (b)  as  wages.”
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 That  is  to  say,  these  amounts
 have  to  be  paid  before  the  compensa-
 tion  is  paid.  If  you  are  willing  to  ac-
 cept  it,  I  will  move  this  formally.

 SHRI  INDRAJIT  GUPTA:  But  this
 will  not  cover  all  the  employees.  It
 will  cover  only  those  actually  employ-
 ed  in  the  mines,  what  about  emplo-
 yees  working  in  other  installations—
 cffice,  etc.?  It  should  cover  all  of  them.

 4  hrs.

 SHRI  KRISHNA  CHANDRA  HAL-
 DER:  The  Minister  in  his  amend-
 ment  has  practically  accepted  all  the
 amendments,  But,  as  Shri  Indrajit
 Gupta  says,  there  are  employees  in
 the  agency  houses  and  their  head  office
 is  in  Calcutta.  I  would  request  the
 Minister  to  consider  their  security  of
 service  and  provident  fund.

 SHRI  S,  MOHAN  KUMARAMAN-
 GALAM:  The  question  of  security  of
 service  does  not  arise.  The  point  rais-
 ed  by  Shri  Indrajit  Gupta  is  whether
 the  employees  nct  covered  by  the  Coal
 Mines  Provident  Fund  Att  will  be
 covered  by  this  Act  or  not,  I  will  check
 it  up  and  let  him  know.  है

 SHRI  INDRAJIT  GUPTA:  You  can
 say  employees  of  the  coal  mining
 companies.

 sit  शासमावतार  क्षास्त्री  :  उपाध्यक्ष

 महोदय,  क्लाज़  7  में  खान-मालिकों  को
 20  पैसे  प्रति-टन  देने  की  बात  कही  गई  है
 मैं  उत्त  को  कम  कर  के  5  पैसे  करना  चाहता

 हूं  ।  सिद्धान्ततः  मैं  मालिकों  को  कम्पेन्सेशन
 के  साम  पर,  या  किसी  नाम  पर,  कोप  धन-

 राशि  देने  के  खिलाफ़  हूं,  मगर  चूंकि  मंत्री

 महोदय  ने  संवैधानिक  व्यवस्था  को  ध्यान

 में  रखते  हुए  यह  प्रावधान  किया  है  कि

 खान-मालिकशों  को  20  पैसे  प्रति-टन  दिया

 जाये,  इसलिए  मैं  प्रपने  संशोधन  संख्या  36
 के  द्वारा  चाहता  हूं  कि  20  पैसे  के  स्थान  पर

 5  पैसे  कर
 दिया

 जाये  ।

 जा
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 DR,  RANEN  SEN  (Barasat):  I  want
 to  refer  to  amendment  No:  37,  which
 4s  connected  with  this.  If  the  miue-
 owners  are  not  paid,  then  the  arrears
 due  to  the  workers  will  not  be  paid
 because  the  management  ask  “where
 the  money  will  come  from?"  This  is
 8  very  queer  logic.  I  can  never  ac-
 cept  it.  I  say  that  the  owners  will
 have  to  pay  whatever  is  uue  to  the
 workers  from  the  assets  of  the  com-
 Panies.

 Apart  from  my  support  to  the
 amendment  moved  by  Shri  Shastri,  my
 amendment  says  that  portion  of  clause
 7  from  line  37  to  line  4l  should  be
 deleted.

 The  mines  were  closed  for  months
 and  years.  Yesterday  the  hen.  Minis-
 ter  waxed  eloquent  and  he  was  ex-
 Posing  the  rapaciousness  of  the  coal-
 miners  and  how  they  exploited  the
 workers,  cheated  the  Central  and
 State  Governments  etc,  It  is  also
 known  that  the  mines  have  been
 mostly  closed  due  to  two  factcrs.  One
 {s  mismanagement.  Secondly,  the  em-
 ployers  exploited  the  mines  to  the
 best  of  their  ability  and  cheated
 everybody,  without  making  any  pay-
 ment.  I  fail  to  understand  why  such
 mine-ownerg  should  be  given  any
 amount.  This  is  what  I  am  not  able
 to  understand  by  reading  this  Bill  and
 yesterday  when  I  raised  it,  the  hon.
 Minister  never  replied  to  it.  I  say  this
 particular  portion  from  line  37  0  41
 under  Clause  7  be  deleted  completely.

 SHRI  S.  MOHAN  KUMARAMAN-
 GALAM:  So  far  as  the  present  quan-
 tum  is  concerned,  to  which  Mr,  Rama-
 vatar  Shastri  referred  I  am  afraid,  we
 are  no  in  a  position  to  accept  it.  This
 is  the  figure  we  have  arrived  at  after
 taking  into  consideration  as  to  what
 is  the  production  and  what  may  be
 called  the  ordinary  management  com-
 pensation  that  should  personally  be
 given.

 So  far  as  the  point  raised  by  the
 hon.  Member  Dr.  Ranen  Sen  is  con-
 cerned,  we  have  been  advised  that
 even  in  relation  to  the  closed  mines,
 we  have  to  provide  for  the  payment
 of  management  compensation  because
 we  take  over  the  right  to  reopen  the
 mines..  It  is  in  respect  of  that  in
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 terms  of  Article  3l,  that  compensation
 has  to  be  paid.  On  principle,  if  the
 hen.  Member  is  pressing  that  we
 should  not  pay  these  people  who  have
 got  such  a  past—which  I  described  and
 which,  I  am  glad,  the  hon.  Member
 alsg  agreed—I  do  not  think  there  is
 any  difficulty  so  far  as  that  principle
 is  concerned,  But  fortunately,  or  un-
 fortunatgly,  it  depends  cn  through
 whose  spectacles  you  are  looking.  We
 have  got  Article  6l  in  the  Constitution
 and  we  have  to  take  into  account  the
 presence  of  that  Article.  In  terms  of
 that  Article,  I  am  afraid  there  is  no
 escape  except  for  payment  cf  some
 modicum  of  management  compensation
 which  we  have  fixed  at  the  absolute

 minimum.  =  .

 MR.  DEPUTY-SPEAKER:  I  will
 first  put  the  amendments  moved  by
 the  Government,

 SHRI  S.  MOHAN  KUMARAMAN-
 GALAM:  I  am  just  checking  this
 point.  Mr,  Gupta  had  raised  this  point.
 lf  it  is  permissible,  can  we  take  up
 this  amendment  a  little  later,  so  that
 ]  can  check  up  whether  there  is  a
 lacuna  or  not?  We  had  raised  the
 question  which  you  may  have  fol-
 lowed:  the  clerical  employees  who
 are  covered  by  the  Indian  Provident
 Fund,  as  opposed  to  the  Coal  Mines
 Provident  Fund  would  not  be  covered
 by  the  terms  of  the  amendment  pro-
 posed  by  me.  I  must  be  =  satisfied
 when  I  give  a  reply,  I  do  not  give
 replies  for  the  sake  of  replies  though
 they  may  some  times  think  30,

 MR.  DEPUTY-SPEAKER:  In  that
 case,  the  whole  clause  may  be  kept
 pending.

 SHRI  S.  MOHAN  KUMARAMAN-
 GALAM:  You  may  keep  it  pending.

 MR.  DEPUTY-SPEAKER:  I  cannot
 keep  the  amendment  alone  pending.
 The  consideration  of  the’  whole  clause
 may  be  kept  pending.  This  is  within
 my  powers,  under  the  rules.  We  will
 3864  LS—)  st
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 keep  Clause  7  pending  and  go  over
 to  Clause  8.

 Clause’  8—(Penalties)
 MR,  DEPUTY-SPEAKER:  Mr,

 Shastri,  are  you  moving  amendment
 No.  397

 SHRI  RAMAVATAR  SHASTRI:  I
 am  not  moving  amendment  No,  39.  I
 am  moving  amendment  Nos.  40,  4l,  42
 and  43,

 I  beg  to  move:

 Page  8,  line  26—

 for  “two”  substitute  “three”
 (40)  ’

 Page  8,  line  26—

 for  “ten”  substitute
 five”  (41).

 Page  8,  Hne  30—
 substitute

 “twenty-

 for  “three”  “five”
 (42).

 Page  8,  line  3l—
 add,  at  the  end—

 “which  may.  extend  to  fifty
 thousand  rupees”  43),

 उपाध्यक्ष  महोदय,  इस  कलाज  में  इस
 कानून  की  व्यवस्था  का  उल्लंघन  करने  पर

 जुर्माने  और  कद  की  सजा  का  प्रावधान
 किया  गद्य  है।  में  अपने  संशोधन  संछया
 4०,  41,  42  झर  43  के  द्वारा  यह

 चाहताह  कि  रब-कल,ज  (a)  में  केंद  की  सजा
 को  बढा  कर  दो  स,ल  से  तोन'  साल  कर  दिया
 जापे  शौर  जुर्माने  को  दस  हजार  से  बढ  कर
 पच्चोर/  हज/र  रुपय्रे  कर  थिया  जाये  और
 सब-क्लाज  (  2)  में  कैद  को  सजा  को  तोन  साल
 से  बढ़ा  कर  पांच  साल  कर  दियः  जाये  और
 साथ  हो  जुम।ने  को  रकम  पचास  हजार
 रुपये  निशिचत  कर  दो  जाये  I

 au  नितेदन  यह  हू  कि  इस  कानूस  का
 उल्लंघन  करने  बाजों  को  डेटेरेंट  पनिशर्मेंट
 दो  जाये.  ऐसो  सजा  दो  जाये  कि  दूसरों  पर

 हि
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 प्रसर  हो  1  इन  पूंज.पतियों  ने  इन  खान-
 मालिको  ने,  क्‍या  क्यो  नहीं  किया  हैं  ।  उन्होने
 मजदूरों  की  इध्जत  लूटो  हू  ।  अरब  उन  के
 साथ  नमो  नहीं  का  जातो  चाहिए,  बल्कि
 जितनो  सख्त  से  सब्त  सजा  हेम  दे  सकते  है
 वह  दो  जानो  चाहिए  ।  मैंने  अपने  इन
 संशोधतों  के  जरिय्र.  सजा  को  प्रौर  सख्त
 बनने  की  व्यवस्थ  की  हूँ  1

 SHRI  S.  MOHAN  KUMARAMAN-
 GALAM:  The  trouble  with  this  hon.
 Member  is  that  whenever  we  give  him
 assist  were  an  inch,  somewhere,  he
 wants  tou  make  it  a  mile  on  the  next
 day.  On  the  last  occasion,  when  the
 Coking  Coal  Mines  Nationalisation  Bill
 came  up,  |  think  he  was  very  voci-
 ferous  about  increasing  the  punish-
 ment.  We  increased  it  th  whatever  it
 ig  here.  Now,  when  we  have  come  up
 with  the  same  proposal,  that  ‘we
 agreed  to  at  his  instigation  on  the
 last  occasion,  he  wants  us  to  push  a
 little  further.  When  will  he  be  satis-
 fiedy

 MR.  DEPUTY-SPEAKER:  Now,  I
 put  all  the  Amendments  together  to
 clause  8,  moved  by  Shri  Ramavatar
 Shastri,  to  the  vote  of  the  House.

 Amendments  Nos.  40  to  43  were  put
 and  negatived.

 MR.  DEPUTY-SPEAKER:  The
 question  is:

 “That  Clause  8  stand  part  of  the
 Bill”.

 The  motion  was  adopted.
 Clause  8  was  added  to  the  Bill

 MR.  DEPUTY-SPEAKER:  There  is
 no  amendment  to  Clause  a  There  is
 an  amendment  in  the  name  of  Shri
 Somnath  Chatterjee  to  Clause  10.  He
 is  not  here.  So,  that  is  not  moved.
 Then,  I  take  up  Clauses  9  to  4  toge-
 ther,  ag  there  are  no  amendments.  I
 put  all  these  together  to  the  vote  of
 the  House.
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 The  question  is:
 “That  Clauses  9  to  4  stand  part

 of  the  Bill.”  €
 The  motivn  was  adopted,

 Cluuses  9  to  i4  were  added  to  the  Bill
 Clause  5—(contracts,  etc.,  in  bad  faith
 or  detrimental  may  be  cancelled,  or
 varied):
 Amendments  made-

 Page  10---
 before  line  l,  wnsert—

 “Ly  G)  Every  person  with  whom
 the  owner  or  occupier  of  any
 coal  mine  has.  before  the  ap-
 pointed  day,  entered  into  any
 contract  for  any  service  (other
 than  a  cwntract  of  employ-
 ment),  sale  cr  supply  shall,
 within  fifteen  days  from  the
 date  on  which  this  Act  re-
 ceives  the  assent  of  the  Presi-
 dent,  intimate  to  the  Central
 Government  the  particulars  of
 such  contract  and  if  any  de-
 fault  is  made  in  giving  such
 intimation,  such  contract  shall,
 on  the  expiry  of  the  said
 period  of  fifteen  days,  be
 voidable  at  the  option  of  the
 Central  Government.”  (27)

 Page  10,  line  ]  fal

 Jor  “15.  (l)”,  substitute  “(ay  (28)
 Page  10,  line  l4,—

 (a)  for  “(2)",  substitute  “(3)";
 (b)  for  “sub-section  (l)",  substi-

 tute—
 “sub-section  q@".  (29)

 (Shri  S.  Mohan  Kumara-
 mangalam)

 Amendment  made:
 Page  1,  lives  2  and  3.—

 omit  “entered  into  at  any  time
 within  twelve  months  imme-
 diately  preceding  the  appoint-
 ed  day,”  (50)

 (Shri  R.  N.  Sharma)
 MR.  DEPUTY-SPEAKER:  Now,  I

 put  Clause  15,  as  amended,  to  the  vcte
 of  the  House.
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 The  question  is:

 “That  Clause  AB  as  amended,  stand
 patt  of  the  Bill.”

 The  motion  was  adopted.
 Clause  5  as  amended  wag  added  to  the

 Bill,

 Clause  l6  e—(Power  ~o  terminate  con-
 tract  of  employment.)

 SHRI  S.  MOHAN  KEVUMARAMAN-
 GALAM:  |  beg  to  move:

 Page  10,  lines  2l  and  22,—
 omit,  “for  reasons  to  be  recorded
 in  writing,”  (30)  a

 SHRI  RAMAVATAR  SHASTRI:  I
 beg  to  move:

 Page  0,—

 for  clause  16,  substitute—

 “16.  All  employees  working  in  tbe
 coal  mines  before  the  take
 over  shall  be  absorbed  by  the
 Government  and  thus  retain
 their  employment”  (44)

 SHRI  INDRAJIT  GUPTA:  I  beg  to
 move:

 Page  10.  line  9,—

 after  “employment”  insert—
 “other  than  any  contract  involving

 a  workman  ag  defined  in  the
 Industrial  Disputes  Act,  1947"
 (45)

 Page  10,—
 after  line  25,  insert—

 “Provided  that  no  contract  of  em-
 ployment  in  a  mine  or  mining
 company  shall  be  terminated
 except  after  giving  to  the  em-
 ployce  concerned  a  reasonadle
 opportunity  of  being  heard
 and  after  offering  him  con-
 tinued  employment  on  terms
 and  conditions  different  from
 those  ‘existing  on  the  appoint-
 ed  day,  as  the  custodian  may
 decide.”  (46)
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 श्री  रामावतार  शास्त्री  :  उपाध्यक्ष

 जी,  मेरा  संशोधन  क्लाज़  6  में है  ऐसे
 कल  जब  बहस  चल  रही  थी  तो  इस  क्लाज

 केब्वारे  में  मंत्री  जी  ने  जवाब  भी  दिया  था  प्रौर
 यह  सवाल  उठाया  भी  गया  था  कि  राष्ट्रीय-
 करण  के  बाद  कस्टोडियन  अगर  जरूरी
 समझे  तो  मजदूरों  को  एक  महीने  के  नोटिस
 दे  कर  काम  से  झ्लग  कर  सकता  ह,  इसलिए
 मैं  इस  तरह  का  अधिकार  वाःम्टोश्यिन  की
 देने  के  खिलाफ  हू  1  गर  ्म  तरह  की
 बात  होगी  तो  मजदुरों  के  ब्रात  न्याय  नहीं
 होगा  !  उन्हें  जब  भी  बह  चाहेंगे  निकाल  देंगे।
 इस  ,लए  मैंने  इस  क्लाज़  के  बदन  मजों  कलाज
 संशोधन  के  रूप  में  दिया  है  बह  इस  प्रकार  हैः

 “All  employees  working  in  the
 coal  mines  before  the  take  over
 shall  be  absorbed  by  the  Govern-
 ment  ang  thus  retain  their  em-
 ployment”

 अब  साफ  बात  होनी  चाहिए  ताकि  पुराने
 किसी  भी  मजदूर  को  काम  से  न  हटाया  जाय  ।

 हामोदर  वांड़े  (हजारीबाग)  :  नहीं
 हटाया  गया  हैं  1

 शी  राभाजंतार  शास्त्री  :  यह  झाप  राइट
 दे  रहे  हैं।  मैं  राइट  का  विरोध  कर  रहा  हूं  ।
 कस्टोंडियन  को  इस  तरह  का  ब्लैकट  प्रधि-
 कार  नहीं  देना  चाहिए  ।

 थ्रो  वबामोदर  पांडे  :  फिर  शाप  ही
 कहेंगे  कि  इसकों  हटा  देना  चाहिए  ।

 श्री  रामावतार  शास्जी  :  वह  तो  हम
 यूनियन  में  काम  करते  हैं  श्रौर  झाप  भी

 यूनियन  में  काम  करते  हैं,  वह  हम  देख  लेंगे
 मैं  कह  रहा  हूं  कि  इस  तरह  का  अधिकार
 नहीं  देवा  चाहिए  ।  ऐसे  मंत्री  जी  कहते  हूँ
 कि  तमाम  बिलों  में  इस  तरह  की  बात  रखी
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 जाती  है  ।  श्रगर  तमाम  बिलों  में  इस  तरह
 की  बात  रखी  जाती  है  और  उस  का  इस्तेमाल
 नहीं  होता  है  तो  इस  को  रखने  की  झ्ावश्यकता
 क्या  है  जिस  का  कोई  इस्तेमाल  ही  न  हो  ?
 इसलिए  मैं  चाहूंगा  कि  इस  कलाज़  को  बदल
 कर  के  मेरे  संशोधन  को  स्वीकार  कर  लिया
 जाये  ताकि  किसी  को  यह  सनन्‍्देह  न  हो  कि
 हमें  नौकरी  से  हटाया  जायगा  ।  मजदूर  भी
 हिम्मत  के  साथ  काम  करे  और  कोयले  का
 उत्पादन  बढ़ाए  1  जिस  उद्देश्य  से  राष्ट्रीयकरण
 किया  गया  है  कोयले  की  खानों  का  वह
 सफल  हो  और  वह॒काम  पूरा  हो  सके  ।
 इसलिए  मेरा  संशोधन  वीकार  किया  जाना
 चाहिए  t

 SHRI  INDRAJIT  GUPTA:  I  would
 like  to  take  up  my  amendments  sep-
 arately—amendments  45  and  46—and
 not  together  because  if  45  is  accent-
 able,  then  I  withdraw  46.  The  two  are
 interdependent.

 The  idea  expressed  by  my  friend,
 Mr.  Ramavatar  Shastri,  is  what  I  am
 supporting,  though  I  have  a  little  dif-
 ference  with  the  wording  of  his  amend-
 ment  because  he  has  said  ‘all  em-
 ployees’.  The  term  ‘employees’  may
 extend  upto  manager  also.  I  am  cer-
 tainly  not  in  favour  of  refaining,
 necessarily,  all  the  managers,  all  the
 managerial  staff.  I  try  to  make  it
 more  explicit  by  saying  this.  The
 original  reads  as  follows:—

 “If  the  Custodian  is  of  opinion
 that  any  contract  of  employment
 entered  into  by  any  owner  or  agen!
 of  a  coal  mine..."

 My  amendment  seeks  to  insert  after
 employment;—

 “Other  than  any  contract  involv-
 ing  a  workman  as  delined  in  +he
 Industrial  Disputes  Act,  1947.”

 So,  if  my  amendment  is  accepted  by
 the  Minister,  it  would  leave  the  Cus-
 todian  with  the  powers  of  terminating,
 if  he  so  thinks  it  necessary,  the  ser-
 vices  of  any  high  officers  or  managers
 or  managerial  staff  and  so  on,  but,  it
 would  not  give  him  the  power  to  dis-
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 pense  with  the  services  of  an  ordinary
 worker.  I  do  not  know  whether  the
 Minister  shares  my  view.  Buf,  as  far
 as  the  coal  mines  are  concerned,  tnev
 are  not  suffering  from  the  problem  of
 surplus  labour.  The  problem  in  the
 mines  is  just  the  opposite.  According
 to  the  Coal  Mines  Act,  for  example,
 they  are  required  to  keep  separate
 staff  for  separate  duties,  but  in  many
 of  these  mines  you  will  find  ‘that  one
 clerk  ig  appointed  who  is  doing  the
 work  of  attendance  clerk,  provident
 fund  clerk.  the  ESI  «lerk,  everything;
 One  man  is  made  to  do  everything
 whereas,  according  to  the  regulations,
 they  should  keep  one  separate  man  for
 each  of  these  jobs.  He  can  g@  and  find
 cut.  I  can  show  him  dozens  of  mines
 where  this  kind  जा  malpractice  has
 been  going  on.  A  number  of  people
 are  being  forced  to  do  multiple  jobs.
 The  full  complement  which  should  be
 there  in  keeping  with  the  regulations
 is  not  maintained.  Therefore,  I  would
 say  this.  He  may  go  on  assuring  the
 House  that,  in  fact,  it  will  never  be
 done;  in  fact,  no  worker  will  be  dis-
 missed.  But,  as  Mr.  Ramavatar  Shas-
 tri  was  asking,  why  then  do  you  keep
 a  clause  like  that  except  in  so  far  as
 it  may  relate.  You  know,  in  tnese
 mines  where  malpractices  were  Involv-
 ed,  there  were  many  people  at  the  top
 levels,  relatives  even:  In  the  mines
 which  were  owned  by  certain  families,
 their  relatives  and  friends  were  ap-
 pointed.  In  such  cases.  you  can  get
 the  people  removed.  But  there  is  nv
 reason  for  keeping  this  here  as  a  kind
 of  constant  threat  against  the  ordinary
 workman  in  the  mine.

 Therefore,  I  am  saying  this  that  the
 power  to  terminate  the  contract  sheuld
 not  extend  to  contracts  which  involve
 workmen  as  defined  in  the  Industrial
 Disputes  Act.

 SHRI  S.  MOHAN  KUMARAMAN-
 GALAM:  I  certainly  appreciate  the
 sentiments  cf  both  the  hon.  Members
 who  have  spoken,  But  I  must  join
 issue  with  my  friend,  Mr.  Indrajit
 Gupta  on  the  question  of  surplus.  He
 was  instancing  only  one  category
 which,  by  and  large,  throughout  the
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 mines,  tg  comparatively  a  small  part
 of  the  workforce.  But,  so  far  us
 workers  themselves  are  concerned,
 shall  I  use  the  wore,  due  to  the  mis-
 behaviour  of  the  employers,  we  have
 afferent  types  of  workers—members
 “t  provident  fund  on  the  One  hand.
 permancht  workers  who  are  not  gant-
 ed  these  benefits  and  then  the  Badii,
 the  casual  labour.  Somebody  works
 for  2  days,  another  person’  works  for
 two  duys,  like  that.  All  these  different
 ‘Bauli,  casual  labour,  in  the  case  of
 Lharat  Coking  Coal  were  en  bloc  made
 permanent.  £5  a  result,  we  have  pot
 a  surpius  of  some  30,000  workers  in
 the  Bharay  Coking  Coal.  If  we  follow
 the  sume  procedure  in  the  coal  mines.
 that  is.  in  the  non-coking  coal  mines,
 we  wil  be  in  the  same  difficulty.  That
 ig  why  your  representatives  in  the
 AITUC—unfortunately,  neither  of  you
 was  present  there—Shri  Ramavatar
 Shastri  knows  and  also  Mr,  Indrajit
 Gupta—have  been  involved  in  dis-
 cussions  with  the  coal  mine  autho-
 tities  as  well  ag  with  myself  regarding
 the  manner  in  which  these  workers
 should  be  treated  and  all  the  trade
 unions  have,  in  a  very  friendly  and  in
 a  co-operative  way,  agreed  to  a  pra-
 cedure  which  I  do  not  want  to  go  into
 now,  as  to  how  the  regularisation  of
 workmen  should  be  done.  But,  he-
 cause  a  certain  amount,  not  a  certain
 fmount,  cvite  a  substantial  amount  of
 fraud  has  been  done  in  the  registers
 regarding  ‘workmen.  if  we  bind  our-
 selves  down  to  the  manner  you  want
 us  to  do.  then  we  will  be  binding  our-
 selves  down  to  accept  all  those  per-
 sons  who  have  been  fraudulently  in-
 trodyced  as  labour.

 T  will  only  read—sometimes  one
 treads  ns  it  were  from  Daniel  coming
 to  judgment.  T  am  reading  from  tke
 letter  of  Mr.  M.  K.  Pandhe,  the  Secre-
 tary  of  CITU,  Shri  Dinen  Bhatta-
 echaryya's  colleague  if  I  may  use  that
 expression  with  your  permission.  What
 fhas  he  written  to  mey

 €  L

 “See.  6  deals  with  contract  labous.
 The  Bill  does  not  protect  the  joh
 sacurite  of  the  former  employees  and
 the  workers  of  the  mines.
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 In  this  matter,  so  far  as  generalisation
 is  concerned,  he  agrees  with  the  hon.
 Members  who  spoke  just  now,  But,  in
 any  case,  the  facts  show  that  I  should
 nat  agree  to  this.  Further  on,  he  gays:

 “We  have  reports  from  our  unions
 that  the  mine-owners  tampered  with
 recarus  ang  managed  to  insert  many
 anti-social  elements  on  the  rolls
 while  removing  bona  fide  workers.
 ‘fhe  Bill  should  provide  security  to
 all  types  of  mon-managerial  etn-
 p.oyees  and  Workers  standing  on  the
 rex]  muster  rolls,  pay-rolls  as  evi-
 dent  fron:  similar  untampered  docu-
 meats  of  the  mining  companies,  etc.”

 Legally,  it  is  impossible  to  make  a
 provision  for  read  mustef  rolls  and
 untampered  muster  rolls.  Legally  the
 only  way  we  can  safeguard  the  security of  gervice  of  the  genuine  worker  and
 prevent  the  non-genuine  Latial.  goonda
 this  and  that  who  has  been  introduced,
 is  by  giving  the  Custodian  the  power
 he  has  been  given  in  clause  16.

 You  are  apprehensive  that  he  will
 misuse  it.  You  are  also  involved  in
 this  and  all  the  trade  uniong  are  in-
 volved  even  in  checking  as  to  who  are
 to  be  the  workers.  We  want  your  co-
 operation  in  this,  That  is  the  only
 way  we  can  do  it,  in  an  adequate  and
 Proper  way.  But,  if  we  are  going  to
 introduce  either  the  provision  which
 Shri  Ramavatar  Shastri  has  suggested
 or  the  one  Shri  Indrajit  Gupta  has
 suggested  or  the  one  Shri  Dinen
 Bhattacharyya  have  suggested  through
 Mr.  Pandhe,  I  will  be  in  trouble  und
 you  will  be  in  trouble,  much  more  than
 I  will  be  in  trouble.  That  is  why  I
 beg  of  you,  please  do  not  insist  on  this
 thing.  Don't  mistrust  me.  I  am  not
 asking  you  to  trust  me.  I  am  net
 asking  you  to  trust  the  Custodian.

 ‘SHRI  DINEN  BHATTACHARYYA
 (Serampore):  What  you  have  suggest-
 ed  is  also  not  a  remedy.

 SHRI  §  MOHAN  KUMARAMAN-
 GALAM:  It  will’  enable  with  the
 amendment  which  we  have  propose
 because  I  have  suggested  that  ‘for  the
 reasons  to  be  reccrded  in  writing  also
 should  be  eliminated,  which,  in  a  sense
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 gives  the  Custodian  more  arbitrary
 powers.  But,  then,  I  cannot  record
 many  of  the  reasons  in  writing  because
 l  do  not  have  any  evidence  as  such,
 but  I  know  this  man  is  a  fraud  and
 you  know  and  many  of  the  Unions
 know.  In  fact,  Union  leaders  have
 already  come  and  told  me  when  I  hac
 been  to  Asansol  and  when  I  had  been
 to  Bokaro  that  ‘so  and  so  officer  you
 should  not  keep.  In  these  places  extra
 people  have  been  introduced  amd  you
 should  get  rid  of  them.  You  better
 check  with  the  muster  roll.  The  real
 muster  roll  has  been  shifted  and  a
 false  muster  roll  has  been  brought
 here’.  All  these  things  are  going  on.
 So,  I  would  beg  of  you,  why  not  trust
 us  when  in  the  actual  operation  of  our
 work  we  are  having  your  co-operation.
 If  we  have  the  honesty  and  the  inten-
 tion  of  trusting  you,  do  you  think  you
 can  trust  us  at  least  a  little.

 MR.  DEPUTY-SPEAKER:  I  will
 now  put  Amendment  No.  30  to  the
 vote  of  the  House,  The  question  is:

 Page  10,  lines  2]  and  22—

 omit  “,for  reasons  to  be  recorded
 writing,”,  (30)

 The  motion  was  adopted.

 MR.  DEPUTY-SPEAKER;  Now  I
 wiil  put  all  the  other  amendments  to
 the  Clause  to  the  vote  of  the  House.

 Amendments  Nos.  44,  45  and  46  were
 put  and  negatived.

 WR.  DEPUTY-SPEAKER:  Now  the
 question  is:

 “That  Clause  16,  छह  amended,
 stand  part  of  the  Bill.”

 The  motion  was  adopted.

 Clause  16,  as  amended,  was  added.
 to  the  Bill,

 Clause  7  was  added  to  the  Bill.

 Clause  8—(Coal  Mines  to  which  this
 Act  shall  net  apply.)
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 SHRI  3.  MOHAN  KUMARAMAN-
 GALAM:  I  beg  to  move

 Page  l,  line  ,—

 for  “1g”  substitute  q”  aw
 Page  ll,  line  aa

 ‘8.

 tor  “a  Government  company  or",
 substiture—“Government,  or  by  a  Gov-
 ernment  company  or"  (32)

 Page  ll,—

 after  line  15,  insert—
 .

 “(2)  Sub-section  (i)  shall  not  apply
 where  there  is  any  dispute  as
 to  the  ownership  or  right  of
 user  uf  Government,  Govern-
 raeut  company  or  corporation
 referred  to  in  clause  (a)  of
 that  sub-section,  or  company
 referred  to  in  clause  (b)  of
 that  sub-section,  with  regard:
 to  any  coal  mine  or  any  ma-
 chinery,  equipment,  vehicle,
 railway  or  tramway  which  is
 in  such  coal  mine  or  is  used
 for  the  purposes  of  such  coal
 mine,”(33)

 MR.  DEPUTY-SPEAKER:
 other  amendments?

 Any

 SHRI  RAMAVATAR  SHASTRI:  L
 am  not  moving  No,  47  because  this
 point  has  already  been  decided.  No.
 48  also  I  am  not  moving  as  this  point
 has  already  heen  decided,

 MR.  DEPUTY-SPEAKER:  All  right
 I  will  now  put  amendment  No.  3]  to
 the  vote  of  the  House.

 The  question  is:

 Page  l,  line  I,—

 for  “I8"  substitute  “I8’  qa"  (31).

 The  motion  was  adopted.
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 MR.  DEPUTY-SPEAKER:
 question  is:

 Page  ll,  line  2—

 The

 jor  “a  Government  company  or”,
 substitute  “Government,  or  by  a  Gov-
 ernment  company  or”  (32)

 The  motion  was  adopted,

 MR.  DEPUFY-SPEAKER:
 question  is:

 The

 Page  ll—

 after  line  15,  insert—
 .  “(2)  Sub-section  (l)  shall  not  apply

 where  there  is  any  dispute  as
 to  the  ownership  or  right  of
 user  of  Government,  Govern-
 ment  company  or  corporation
 reterred  to  in  clause  (a)  of
 that  sub-section,  or  company
 referred  to  in  clause  (b)  of
 that  sub-section,  with  regard
 to  any  coal  mine  or  any  ma-
 chinery,  equipment,  vehicle.
 railway  or  tramway  which  ७
 in  such  coal  mine  or  is  used
 for  the  purposes  of  such  coal
 mine.”  (33)

 The  motion  was  adopted.
 MR.  DEPUTY-SPEAKER:  The

 question  is:
 “That  Clause  18,  as  amended,

 stand  part  of  the  Bill.”
 The  motion  was  adopted.

 Clause  18,  as  amended,  was  added  to
 the  Bill.

 Clauses  9  and  20  were  added  to
 the  Bull.

 Clause  7—Contd.
 MR.  DEPUTY-SPEAKER:

 what  about  Clause  7?

 SHRI  S.  MOHAN  KUMARAMAN-
 GALAM:  I  beg  to  move:

 Page  8,  after  line  l,  insert,—
 “(4)  Out  of  the  amount  payable

 under  the  foregoing  sub-sections,
 there  shall  be  deducted”  by  the
 Central  Government,  all  sums  equal

 Now

 .
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 to  ths  amount  of  arrears  due,  on
 the  appointed  day,  to  the  persons
 employed  by  the  owner  of  a  coal

 mine—

 (a)  from  a  provident  fund,  pen-
 sion  fund,  gratuity  fund  or
 any  other  fund  established
 for  the  welfare  of  the  per-
 sons  employed  by  the

 ‘owner  of  the  coal  mine,
 and

 (9)  as  wages”  (5l).

 This  will  cover  all  types  of  funds.
 This  will  cover  persons  employed  by
 owner  of  a  coal  mine,  this  will  cover
 head  office  of  coal  mines.

 SHRI  INDRAJIT  GUPTA:  Will  it
 cover  statutory  funds  which  are  set  up
 under  various  statutes?

 SHR]  S.  MOHAN  KUMARAMANGA-
 LAM:  It  covers  provident  fund,  it
 covers  pension  fund,  it  covers  gratuity
 fund  or  uny  other  fund  established  for
 the  welfare  of  the  persons  employed
 by  the  owner  of  the  cOal  mine.  It
 does  not  restrict  it.

 SHRI  INDRAJIT  GUPTA:  It  must
 cover  the  statutory  ones  also.

 SHRI  S.  MOHAN  KUMARAMAN-
 GALAM:  It  is  much  wider  it  covers
 all  others  also.

 DR.  RANEN  SEN:  Coalmines  Pro-
 vident  Fund  Act  and  Provident  Fund
 Act  are  two  separate  Acts.  There
 are  two  Provident  Fund  Acts.

 SHRI  S.  MOHAN  KUMARAMAN-
 SALAM:  That  is  what  I  said  earlier.
 You  have  not  listened  to  me.  It  says
 ‘any  other  fund  established.  It  does
 not  say  established  by  whom.  It  re-
 fers  to  any  fund  established  for  the
 welfare  of  persong  «mployed  by  the
 owne;  of  a  coalmine.  It  is  wide  en-
 ough.  Both  funds,  statutorily  estab-
 lished  and  non-statutoty  funds,  will
 be  covered.
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 MR.  DEPUTY-SPEAKER:  The
 question  is:

 Page  8,—
 after  line  ll,  insert—

 “(4)  Out  of  the  amount  payable
 under  the  foregoing  sub-sections,  thei
 shall  be  dedu:ted  by  the  Central  Gov-
 ernment.  al.  sums,  eyual  to  te  amount
 of  arrears  due,  on  the  appdinted  day,
 to  the  persons  employed  by  the  owner
 of  a  cuul  mine—

 (a)  from  a  provident  fund,  pen-
 rion  fund,  gratuity  fund  67
 any  other  fund  established  for
 the  welfare  of  the  persons
 employed  by  the  owner  of.
 the  coal  mine,  and

 (b)  as  wages”  (5t).

 The  motion  was  adopied.

 MR.  DEPUTY-SPEAKFR:  I  shall
 Trow  put  the  rest  of  the  amendments  to
 vote.

 Amendments  Nos.  7,  8,  36,  37  and  38
 were  put  and  negatived.

 MR.  DEPUTY-SPEAKER:  The  ques-
 tion  is:

 “That  Clause  7,  as  amended,  stand
 part  of  the  Bill.”

 The  motion  was  adopted,

 Clause  7,  as  amended,  was  added  to
 the  Bill,

 Clause  2—contd.

 SHRI  S.  MOHAN  KUMARAMAN-
 GALAM:  Sir,  in  the  amendment  pro-
 poseq  by  Shri  R.  N.  Sharma—Amend-
 nent  No.  49—the  words  “to  the  extent
 they  are”  will  lead  to  some  confusion.
 We  will  get  into  legal  difficulties.  Only
 when  the  building  is  solely  used  for
 the  mining  company,  we  will  take  it
 over,  but  wher:  it  is  used  in  a  mixed
 way  we  will  not  touch  It.
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 MR.  DEPUTY-SPEAKER;  Tlf  House
 has  just  taken  a  decision.  According
 to  the  rule,  that  can  only  be  rescind-
 ed  by  another  Mot.on  of  the  House
 Bui  how  can  that  be  done’  It  can
 only  be  rescinded  But  under  what
 rule?  I  cannot  be  running  the  House
 anc  looking  at  the  rules  at  the  same
 time.

 THE  MINISTER  OF  PARLIAMEN-
 TARY  AFFAIRS  (SHRI  K.  RAGHU
 RAMAIAH):  The  office  will  do  it  for
 you,

 MR.  DEPUTY-SPEAKER:  I  would
 like  to  help,  but  according  to  the  rules
 of  the  House.  Well,  I  think  there  can
 be  a  way  out.

 SHRI  K.  RAGHU  RAMAISAH:  Sure.

 DR.  RANEN  SEN:  Where  there  is
 a  will,  there  is  a  way.

 MR.  DEPUTY-SPEAKER;:  Some  one
 must  move  for  suspension  of  th.  rule
 in  its  application  to  this  item.

 DR.  RANEN  SEN:  Shri
 Ramaiah  is  there.

 SHRI  K.  RAGHU  RAMAIAH:  I
 move:

 Raghu

 “That  rule  338  of  the  Rules  of
 Procedure  and  Conduct  of  Business
 in  Lok  Sabha  in  its  application  to
 the  motion  for  rescission  of  the  deci-
 sion  of  the  House  adopting  amend-
 ments  to  clause  2  of  the  Coal  Mines
 (Taking  over  of  Management)  Bill,
 ‘1973,  and  adopting  clause  2,  as  am-
 ended,  be  suspended.”

 MR.  DEPUTY-SPEAKER:  The  ques-
 tion  is:

 “That  rule  338  of  the  Rules  of
 Procedure  and  Conduct  of  Business
 in  Lok  Sabha  in  its  anplication  to
 the  inotion  for  rescission  of  the  de-
 cision  of  the  House  adopting  amend-
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 ments  go  clause  2  of  the  Cual  Mines
 *  (Taking  over  of  Management)  Bill,

 ‘1973,  and  adopting  clause  2,  as  am-
 ended,  be  suspended.”

 *  The  motion  was  adopted.
 MR.  DEPUTY-SPEAKER:  This  .rule

 ds  suspemled,  for  this  purpose.

 SHRI  S.  MOHAN  KUMARAMAN-
 GALAM:  I  move:

 “That  the  decision  of  the  Housz
 adopiing  amendments  to  clause  2  of
 the  Coal  Mines  (Taking  over  of
 Management)  Bill,  l073.  ang  ad-

 opting  clause  2,  2s  amended,  be
 rescinded.”

 MR.  DEPUTY-SPEAKER:  The
 question  is:

 “That  the  decision  of  the  House
 adopting  amendments  to  clause  2  of
 the  Coal  Mines  (Taking  over  of
 Management)  Bill,  i975.  ang  ad-

 opting  clause  2  as  amended,  he
 rescinded.”

 The  motion  was  adopted,

 SHRI  S.  MOHAN  KUMARAMAN-
 GALAM:  I  move:  ९ d

 In  the  Notice  of  Amendments,  List
 No.  4,  5.  No,  24,  in  the  proposed
 Clause  (g)  (xi),—for  “to  the  extent
 they  are,”  substitute  “and  solely”.

 MR.  DEPUTY-SPEAKER:  I  _  have
 not  "got  it.  It  shoulg  be  numbered.
 Whatever  be  the  numper—this  is  a
 new  amendment  which  I  admit  in
 view  of  the  unanimous  desire  of  the
 ‘House.

 The  question  is:

 In  the  Notice  of  Amendments,  List
 No.  4  S.No.  24,  in  the  proposed
 Clause  (g)(xi),—for  “to  the  extent  they
 are”  substitute  “and  solely”

 The  motion  was  adovted.
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 MR.  DEPUTY-SVEAXER:  Now,  the

 question  is:

 Pages  2  and  3,--

 for  lines  44  ‘to  46  and  |  to  5  res-
 pectively,
 substitute—

 ‘(g)  “mine”  means  any  excuva-
 tion  where  any  operation
 for  the  pucpose  cf  search-
 ing  for  or  obtaining  mine-
 rals  has  been  uc  is  being
 carried  on,  and  impudes—-

 (i)  all  borings  ang  bore  holes;

 (ii)  all  shafts,  whether  in  the
 course  of  being  sunk  or
 not;

 (iii)  all  levels  and  inclined
 Planeg  in  the  course  of
 being  driven;

 (iv)  all  open  cast  workings;
 (v)  all  conveyors  or  aerial  ro-

 Peways  provided  for  the
 bringing  irto  or  removal
 from  a  mine  of  winerals
 or  other  articles  or  for
 the  removal  of  refuse
 therefrom;

 (vi)  al]  lands,  buildings,  works,
 adits,  levels,  planes,  mez-
 chinery  and  equipments,
 instruments,  stores,  vehi-
 cles,  railways,  tramways
 and  sidings  in,  or  adjacent
 to,  a  mine  and  used  for
 the  purposes  of  the  mine;

 (vii)  all  workshops  (including
 buildings,  machirery.  ins-
 truments,  stores,  equip-
 ments  of  such  worksh  ps
 and  the  land:  on  whien
 such  workshops  —  stand)
 in,  or  adjacent  to,  a  mine
 and  used  subs'artially  for
 the  purposes  of  the  mine
 Or  a  number  of  mines
 under  the  same  manage-

 .  ment;
 (vill)  all  coal  in  stock  or  In

 transit  belonging  to  fhe
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 [Mr.  Deputy-Speaker]
 owner  of  the  mine  and
 all  coal  under  production
 in  a  mine;

 (ix)  all  power  stations  in  a
 mine  or  operatey  primari-
 ly  for  supplying  electrici-
 ty  for  the  purpose  of
 working  the  mine  or  8
 number  of  mines  under
 the  same  management;
 all  lands,  buildings  and
 equipments,  belonging  to
 the  owner  of  the  mine,
 and  in,  adjacent  to  or
 situated  on  the  surface  of,
 the  mine  where  the  wash-
 ing  of  ccal  obtained  from
 the  mine  or  manufacture,
 therefrom,  of  coke  is  car-
 ried  on;

 (xi)  all  lands  and  buildings
 {other  than  those  referred
 to  in  sub-clause  (x)]
 wherever  situated  and
 solely  user  for  the  loca-
 tion  of  the  management,
 sale  or  liaison  offices,  or
 for  the  residence  of  offi-
 cers  anq  staff,  of  the
 mine;

 (x)

 all  other  assets,  movable
 and  immovable,  belonging
 to  the  owner  of  a  mine.
 wherever  situated,  =  in-
 cluding  cash  balances,  re-
 serve  funds  ang  invest-
 ments  in  s>  far  as  they
 relate  to  the  mine  and  also
 any  money  lawfully  due

 to  him  in  relation  to  the
 mine  in  respect  of  any
 period  prior  tp  the  ap
 pointed  day,  (24,  as  am-
 ended).

 (xii)

 The  motion  was  adopted.

 MR.  DEPUTY-SPEAKER:  I  will  put
 the  clause  again.  The  question  is:

 “That  clause  2,  as  amended,  stand
 part  of  the  Bill.”

 The  motion  was  adopted.
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 *
 Clause  2,  as  amended,  was  added  to

 the  Bill.

 MR.  DEPUTY-SPEAKER:  I  wish
 that  this  situation  today  ip  the  House
 may  Mot  be  repeated.  It  should  not
 be  cited  as  a  precedent.  It  creates  so

 difficulty  everybody.
 Fortunately,  we  have  a  quiet  House.
 Otherwise,  it  would  have  been  very
 difficult.

 much  of  for

 Now,  I  shall  put  the  Schedule,  Clause
 1,  the  Enacting  Formula  and  the  Title
 to  the  vote  of  the  House.  The  ques-
 tion  is:

 “That  the  Schedule,  Clause  ,  the

 Enacting  Formula  and  _  the  Title
 stand  part  of  the  Bill.

 The  motion  was  adopted.
 The  Schedule,  Clause  ,  the  Enact-

 ing  Formula  and  the  Title  were
 added  to  the  Bill.

 SHRI.  s.  MOHAN  KUMARAMAN-.

 GALAM:  Sir,  I  move:

 “That  the  Bill,  as  amended,  be
 passed.”

 MR.
 moved:

 DEPUTY-SPEAKER:  Motion

 “That  the  Bill,  as  amended,  be
 passed.”

 SHRI  D.  N.  TIWARY  (Gopalganj):
 Mr.  Deputy-Speaker,  Sir,  in  a  few
 minutes  the  Bill  is  going  to  be  passed,
 for  the  good  of  the  country  and  for
 the  good  of  our  ecoromy.  But  at  this
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 stage,  I  want  to  sound  a  note  of  warn-
 ing.  We  have  earned  enough  nctorie-
 ty  by  the  distribution  of  cement  per-
 mits,  fertiliser  permiis  and  other  sort
 of  pérmits.  If  the  same  thing  happens
 in  this  coal  distribution,  we  shall  be
 nowhere.,  i

 Sir,  coal  is  consumed  in  far-ofT  vil-
 lages  at  far  off  stations  from  district
 headquarters.  The  arrangement  ig  to
 have  dumps  in  the  district  headquar-
 ters  of  the  sub-divisional  headquarters
 but  from  the  district  or  the  sub-divi-
 sional  headquarters,  the  villages  are
 sometimes  30  to  40  miles  away  end
 they  will  have  great  difficult  in  cart-
 ing  the  coal  from  the  district  head-
 quarters.  At  present,  coal  is  taken  to
 every  railway  station,  ang  from  there
 the  consumer  takes  the  coal  to  his
 home  or  factory.  So  far  ag  the  mer-
 chants  are  concerned,  they  used  to
 bring  coal  to  every  railway  station  and
 from  there  the  consumers  would  taxe
 their  requirements.  Now,  if  the  Gov-
 ernment  does  not  make  such  arrange-
 ments,  than  it  woulg  be  difficult  for
 the  consumers  to  carry  the  coal  only
 from  the  district  or  the  sub-divisional
 headquarters.  I  would  therefore  urge
 upon  the  Government  to  make  suffi-
 cient  provision  for  stocking  coal  at
 every  station  of  the  railways  from
 where  the  villages  may  be  situated
 anything  from  five  miles  to  2  miles.

 Another  point  is  that  so  far  the
 colliery-owners  were  selling  coa]  steal-
 thily  because  about  97  per  cent  of  the
 eoal  was  being  consumed  by  the  fac-
 tories.  The  consumers  would  take  the
 coal  but  their  requirements  could  not
 be  met.  Now,  such  arrangements  as
 they  now  exist  are  not  going  to  serve
 the  purpose  So,  it  is  but  meet  and
 proper  that  we  should  increase  the
 quota  for  public  consumption.  Be-
 Sides  the  factory  consumption  and
 other  Government  establishments,  the
 coal  to  thé  consumers,  whether  for
 domesic  use  or  for  brick-kiln  purpuses
 or  the  small  blacksmiths,  should  be
 made  available  to  them.  Therefore,
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 the  quota  should  now  be  increased  to
 at  least  20  per  cent  of  the  production
 of  coal,  because,  if  we  keep  the  quota
 for  the  ‘ower  strata  of  consumers  at
 five  to  7  per  cent,  the  consumers  will
 be  in  trouble  and  they  will  be  put  to
 hardship  and  their  work  will  suffer.
 The  work  in  the  small  scale  industries
 will  also  suffer.  So,:I  request  the
 Government  to  increase  the  quota  for
 public  consumption  substantially,  at
 least  to  20  per  cent  of  the  total  coal
 production.

 Another  thing  to  which  I  want  to
 draw  the  attention  of  the  hon.  Minis-
 ter  is  about  the  appointment  of  sub-
 dealers.

 When  you  appoint  sub-dealers  to
 take  coal  to  consumers,  you  should  be
 careful  to  license  only  such  persons
 who  are  honest  ang  who  can  really
 sell  at  proper  price.  Otherwise  you
 will  earn  a  bad  name  there  too.  The
 public  are  not  concerned  how  much
 you  sell  coal  to  the  factories  and
 other  establishments;  they  are  concern-
 ed  with  their  own  consumption  and
 they  should  get  easily  that  quota
 without  much  difficulty.  These  two
 things  should  be  kept  in  view  at  the
 time  of  distribution  of  coal.

 श्री  रामावतार  शास्त्री  :  उपाध्यक्ष

 महोदय,  मैं  इस  बिल  का  हादिक  स्वागत

 करते  हुए  दो  तीन  बातें  कहना  चाहता  हूं  t

 माननीय  सदस्य,  श्री  तिवारी  जी  ने  ठीक  ही

 कहा  है  कि  कोयले  की  कमी  तमाम  शहरों  में

 है--गांवों  की  बात  तो  छोड़  दीजिए,  वहां  तो

 पहले  से  ही  कमी  है---भौर  यह  कमी  इधर  भौर
 बढ़  गई  है  भ्ौर  कीमत  भी  भ्रधिक हो  गई  है  ।

 मैं  चाहूंगा  कि  सरकार  जल्दी  से  जल्दी  कोई

 निश्चित  कीमत  तय  कर  दे,  ताकि  कोयला

 इस्तेमाल  करने  वाले  तमाम  उपभोक्ताध्रों

 को,  चाहे  वे  शहरों  में  रहने  वाले  हों  या.

 देहाव  में,  प्रासानी  हो  सके
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 जो  कोयला-विक्ेता  मुकरेर  किये  जायें,

 वें  सचमुच  ईमानदार  हों  :  ग्रभी  मैं  पटना  गया
 था  ।  वहां  मुझे  मालूम  हुआ  कि  एक  ऐसी
 क-प्रापरेटिव  सोसाइटी  को  कोयल[-बिक्रेता
 बताने  की  बात  चल  रही  है,  जिस  पर
 भ्रष्टाचार  के  आरोप  प्रमाणित  हो  चुके  ह  |
 ऐेकिन  चूंकि  कुछ  असरदार  लोग,  प्रभावशाली,
 व्यक्ति,  उस  के  पीछे  हैं,  इसलिए  यह  बात  चल
 रहो  है  कि  उस  को  कोग्नले  का  विक्रेता  बनाया
 जाग्रे  1  मुझे  विश्वास  है  कि  कोयले  का  राष्ट्रीय-
 काण  हो  जाने  के  बाद  हमारे  पब्लिक  सैक्टर
 भौर  प्राईविंट  सेक्टर  के  कारखानों  को  कोयले
 की  कमी  नहीं  होगी  और  उन  का  काम
 सुजार  रूप  से  चलेगा  ।

 MR.  DEPUTY-SPEAKER:  May  l
 point  out  that  the  scope  of  the  discus-

 -gion  now  is  only  for  supporting  or  for
 opposing  the  Bill.  You  are  talking
 about  methods  of  organisation  and  all

 that  Do  you  oppose  this  Bill  or  sup-
 port  it?  That  is  all.

 श्री  रामावतार  शास्त्री  :  कल  मंत्री

 महोदय  ने  कहा  कि  हमारे  तमाम  अफ़सर

 बुरे  नहीं  हैं  मैं  भी  मानता  हूं  कि  तमाम
 अ्रफ़सर  बुरे  नहीं  हैं;  अच्छे  अफ़सर  भी हैं  I
 लेकिन  उन  के  विभाग  में  करप्ट  प्रफ़सर  भी
 हैं।

 SHRI  S.  MOHAN  KUMARAMANGA-
 LAM:  I  must  protest,  please  do  not
 make  general  allegations.  J  have  been
 a  Minister  in  the  Department  of  Mines
 for  over  two  years  ang  till  today  you
 have  not  brought  a  single  example,  8
 single  officer  who  is  corrupt.  But  you
 will  vigorously  make  general  state-
 ments....

 SHRI  RAMAVATAR  SHASTRI:  I
 tam  not  making  a  general  statement.
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 MR.  DEPUTY-EPEAKER:;  In  my
 cass.  a]  this  is  outside  the  scope  of
 ibe  discussion;  at  this  slage  you  can
 only  make  your  submissic.*  ©  ‘her  in
 support  or  in  opposilion  af  the  Bill.
 Otner  things  are  irrelevant;  yuu  can
 write  ta  the  Minister....  (Interrup-
 tions)  I  am  pointing  out  to  you  that
 these  are  not  relevant  te  this  discus-
 sion  now.  You  want  me  to  connive  at
 your  irrelevancy  or  what?

 क्री  रामवतार  शास्त्री  :  यह  जो  आप
 ने  टेक  ओवर  किया  है  जिसका  राष्ट्रीयकरण
 आप  झागे  चल  कर  करेंगे,  वह  सफल  हो,
 उस  के  रास्ते  में  कोई  रकावट  न  हो  इसलिए
 मैं  यह  वता  रहा  हूं  ।  'जनणशक्ति  का  अखबार'
 दो  हिस्सा  पढ़  कर  मैं  समाप्त  कर  दंगा  ।
 इस  बात  की  पूरी  कोशिश  हो  रही  हैं  जिस  की
 जानकारी  आप  को  भी  है  कि  कोयला  खानों
 के  क्षेत्रों  में  चाहे  वह  रानीगंत  हो,  हजारीबाग
 हो  या  धनबाद का क्षेत्र  हो,  कुछ  प्रफसर . .

 MR.  DEPUTY-SPEAKER:  Shri
 Shastri,  I  think  you  should  understand
 that  this  is  outside  the  scope  of  the
 discussion  now.  Now  you  have  only
 to  confine  yourself  either  to  the  oppo-
 sition  or  to  the  support  of  this  Bill.
 These  are  all  details.

 Order,  please.  These  are  not  rele-
 van‘,

 SHRI  RAMAVATAR  SHASTRI:  I
 am  supporting  it.

 MR.  DEPUTY-SPEAKER:  The  co-
 operative  society  Dhanbad  and  Sectun-
 derabad,  they  do  not  come  within  the
 scope  of  the  Bill.

 I  will  give  you  time  but  T  am  p3int-
 ing  out  that  you  should  be  relevant.

 at  रामावतार  शास्त्र  :  झाप  मही  को
 बोलने  तो  दीजिए  ।  मैं  यही  कह  रहा  हूं  कि
 इस  टेक  प्रोव*  को  लाकामग्राश  बनाने  क्र

 लिए  सेकेद।(  भर  झाप  के  इत्रेशिनि  अश्रफसर
 जिन  में  एक  का  मेरे  पास  में  नाम  भी  है.  .  .
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 MR.  DEPUTY-SPEAKER:  ‘this  will
 not  go  orerecord.  (interruptions).

 Mr.  Pandey,  wil]  you  prease  sit  down.
 Iam  not  concerned  with  who  is  right
 and  who  is  wrong.  I  am  concerned,
 with  the  dignity  of  this  House.  I|
 would  like  to  know  from  the  hen.
 members  whether  this  House  should
 be  brougit  td  that  level  that  the  name
 of  any  Tom,  Dick  and  Harry  should
 figure  in  the  proceedings  of  this  House.
 Do  not  mention  these  names.

 Order  please.
 .  SHRI  S.  MOHAN  KUMARAMANG.AA-

 LAM:  On  a  point  of  explanaticn  |  may
 say  I  have  repeatedly  requested,  in  all
 huniility,  the  hon.  _  members  if  they
 have  any  matter  against  any  indivi-
 dual,  they  should  cOme  to  me  and  |
 should  be  given  an  opportunity  to
 satisfy  them.  The  question  of  taking
 it  up  in  the  House  arises  only  if  I
 am  not  able  to  satisfy  them.  Without
 discussing  it  with  me  and  without
 getting  the  material  which  is  in  my
 possession,  which  he  may  not  possess,
 is  it  fair  to  mention  names?  Have  I
 ever  refused  to  talk  to  him?

 SHRI  RAMAVATAR  SHASTRI:  No.
 MR.  DEPUTY-SPEAKER:  I  have  to

 shut  you  out.  You  are  out  of  the
 scope  of  the  discussion.

 aft  रामावतार  शास्त्रों  :  में  यह  कह  रहा
 हूं  कि  इस  टेक  ओवर  को  नाकामणोंब
 बनाने  के  लिए  कुछ  अफरर  जो  करप्ट  है
 जिन  के  ना  ;  में  बाः  में  बता  दंगा,  झौद

 कुछ  केदार  से  जि  कर  किरः  तरह  से
 गोल  तल  कर  रहे  हें.  इस  का  एक  उद्नदरण

 यूनाइटेड  कोल  वर्कर्स  यूनियन  के  **

 MR.  DEPUTY-SPEAKER:  Nothing
 more  that  Mr.  Shastri  says  will  go  on
 record.  I  put  the  motion  to*  the
 House.

 The  question  is:
 “That  the  Bill,  as

 passed”.
 amended,  be

 Those  im  favour  may  say  “Aye”.
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 SOME  HON.  MEMBERS:  Aye.
 MR.  DEPUTY-SPEAKER:

 against  may  say  “No”.
 SHRI  G.  VISWANATHAN:  No.

 Those

 MR.  DEPUTY-SPEAKER:  The
 ‘Ayes’  have  it.

 SHRI  G.  VISWANATHAN,  The
 ‘Noes’  have  it,

 MR.  DEPUTY-SPEAKER:  Let  the
 lobbies  be  cleared.

 The  lobbiés  have  been  cleared.

 The  question  is:
 “That  the  Bill,  as

 passed”,
 amended,  be-

 Those  in  favour  may  say  ‘Aye’
 SOME  HON.  MEMBERS:  Aye.
 MR.  DEPUTY-SPEAKER:  Those

 against  may  say  ‘No’.
 The  Ayes  have  it...  5७७  ४७.
 SHRI  PILOO  MODY:  No.
 MR.  DEPUTY-SPEAKER:  I  said  “The-

 Ayes  have  it"  and  I  paused  for  one:
 minute.  You  never  said  anythirg-
 Only  after  I  declared  the  result,  you
 say  “No”.  Even  so,  let  there  be  @
 division,  (Interruptions),

 SHRI  PILOO  MODY:  I  said  “No”
 five  times.  I  cannot  help  if  you  dick
 not  bear  it.  (Interruptions).

 The  Lok  Sabha  divided.
 Ayes

 5  hrs.
 Division  No,  2]

 Austin,  Dr.  Henry
 Besra,  Shri  §.  C.
 Bhagat,  Shri  H.  K.  L.
 Chaturvedi,  Shri  Rohan  Lal
 Dalbir  Singh,  Shri
 Darbara  Singh,  Shri.
 Das,  Shrj  Anadi  Charan
 Das,  Shri  Dharnidbar
 Engti,  Shri  Biren
 Ganesh,  Shri  K.  R.
 Gautam,  Shri  C.  D.

 **Not  recorded,
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 George,  Shri  A.  C.
 Gomango,  Shri  Giridhar
 Gopal,  Shri  K.
 Goswami,  Shrj  Dinesh  Chandra
 Gotkhinde,  Shri  Annasaheb
 Hansda,  Shri  Subodh
 Jamilurrahman,  Shri  Md.
 Jeyalakshmi,  Shrimati  V.
 Kailas,  Dr.
 Kamla  Kumari,  Kumari
 Kavde,  Shri  B.  R.
 Kotoki.  Shri  Liladhar
 *Kumaramangalam,  Shri  8,  Mohan
 Lakshmikanthamma,  Shrimati  T.
 Mahajan,  Shri  Vikram
 Mahajan,  Shri  Y.  S.
 Mahata,  Shri  Debendra  Nath
 Mahishi,  Dr.  Sarojini
 Malhotra,  Shri  Inder  J.
 Mandal,  Shri  Jagdish  Narain
 Negi,  Shri  Pratap  Singh

 *Oraon,  Shri  Tuna
 -Pandey,  Shri  Damodar

 Paokai  Haokip,  Shri
 “Pratap  Singh,  Shri
 Patel,  Shri  Natwarial

 ‘Patil,  Shri  S.  B.
 “Patnaik,  Shri  Banamali
 ‘Patnaik,  Shri  J.  B.
 ‘Peje,  Shri  S.  L.
 *Purty,  Shri  M.  S.
 “Rai,  Shrimati  Sahodrabaj
 Rajdeo  Singh,  Shri

 ‘Rana,  Shri  M.  B.
 Rao,  Shrj  J.  Rameshwar
 Samanta,  Shri  S.  C.
 Sethi,  Shri  Arjun
 Shankar  Dev,  Shri
 Sharma,  Shri  A.  P.
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 Sharma,  Shri  Nawa]  Kishore
 Sharma,  Shri  R.  N.
 Shashi  Bhushan,  Shri
 Sohan  Lal,  Shri  T.
 Thakre,  Shri  S.  B.
 Tiwari;  Shri  R.  G.
 Tiwary,  Shrj  K.  N.
 Tulsiram,  Shri  V.
 Unnikrishnan.  Shri  KX.  P,
 Yadav,  Shri  D.  P.
 Zulfiquar  Ali  Khan,  Shri

 NOES

 Mody,  Shri  Piloo

 “*Raghu  Ramaiah,_  Shri  K.
 MR.  DEPUTY-SPEAKER:  The

 results  of  the  division  is:  Ayes  6l:
 Noes  2,

 The  motion  was  adopted.
 SHRI  G.  VISWANATHAN:  The

 Minister  has  not  replied  to  the  points.

 MR.  DEPUTY-SPEAKER:  He  never
 wanted  to  reply.

 SHRI  S.  M.  BANERJEE:  We  all
 wanted  to  vote  for  the  Bill,  It  is  tne
 wrong  procedure  which  has  been
 adopted  which  is  responsible  for  this
 division.

 SHRI  DINEN  BHATTACHARYYA:
 When  the  motion  haq  already  been
 adopted  and  there  was  no  question
 before  the  House,  how  can  you  put  it
 again  to  the  vote?

 SHRI  PILOO  MODY:  Sir,  on  a  point
 of  order.  I  notice  from  the  board  that
 some  hon.  Member  of  the  House,
 whose  No.  is  3,  hag  voted  in  the  afilr-
 mative.  I  see  no  such}+  over  here
 at  all.

 MR.  DEPUTY-SPEAKER:  That  word
 is  not  going  to  form  part  of  the  record.

 *He  voted  by  mistake  from  a  wrong  seat  and  later
 -accordingly.

 *«*Wrongly  voted  for  ‘NOES’,
 +Shri

 informed  the  Chair

 K.  Raghu  Ramaiab  aJso  recorded  his  vote  for  ‘AYES’.
 +tExpunged  ordered  ordinance  by  the  chair.



 D.  S.  G.  (Gan.),
 (1972-73,

 Every  member  is  an  hon,  Member  and
 no

 member
 can  be  called  by  that

 name.
 SHRI  PILOO  MODY:  Sir,  I  have

 raised  a  point  of  order.

 8r

 MR.  DEPUTY-SPEAKER:
 no  point  oi  order.

 SHRI  §.  MOHAN  KUMARAMAN-
 GALAM:  Sir,  I  want  to  inake  a  clari-
 fication.  While  the  discussion  on  the
 Bill  was  going  on,  I  was  sccupying  the
 seat  of  Shrj  Chavan.  I  continued  to
 sit  there  ang  I  voteg  from  that  seat.

 SHRI  PILOO  MODY;  Thut  is  all
 thai  I  wanted  to  be  clarified.  and  it  is
 the  duty  of  the  Deputy-Speaker  to

 také  note  of  it,  if  he,  wants  to.

 There  is

 35.02  hrs.
 SUPPLEMENTARY  DEMANDS*  FOR

 GRANTS  (GENERAL),  (1972-73

 MR.  DEPUTY-SPEAKER:  We  now
 take  up  Supplementary  Demands  for

 ‘Grants  (General)  for  ‘1972-73,
 Demanp  No.  l—Munistry  oF  DErEnce

 MR.  DEPUTY-SPEAKER:  Motion
 tmoved:

 “That  a  Supplementary  sum  not
 exceeding  Rs.  5,49,000  be  granted  to
 the  President  to  defray  the  charges
 which  wil]  come  in  course  of  pay-
 ment  during  the  year  ening  the  3lst
 day  of  March,  1973,  in  respect  of
 ‘Ministry  of  Defence’.”

 Demanp  No.  2—Derrence  Services,
 EFFECTIVE-  ARMY

 MR.  DEPUTY-SPEAKER:  Motion
 imoved:

 “That  a  Supplementary  sum  not
 exceeding  Rs.  -1,53,65,00,000  be  grant-
 ed  to  the  President  to  defray  the
 charges  which  will  core  in  course
 of  payment  during  the  year  ending
 the  3lst  day  of  March,  1973,  in  res-
 pect  of  ‘Defence  Services,  Erfective-
 Army’.”
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 Demanp  No,  3—Derence  SERvIcEs,
 EFFECTIVE-Navy

 MR.  DEPUTY-SPEAKER:
 moved:

 Motion

 “That  a  Supplementary  surn  not
 ‘exceeding  Rs.  4,11.50,000  be  granted
 to  the  President  to  defray  the  charges
 which  will  come  in  course  of  pay-
 ment  during  the  year  ending  the  3lst
 day  of  March,  I973,  in  respect  of
 Defence  Services,  Filertive-Navy'.”

 Demanp  No.  4——-DrrENce  SERVICES,
 EFFECTIVE-AIR  FORCE

 MR.  DEPUTY-SPEAKER:  Motion
 moved:

 “That  a  Supplementary  sum  not
 exceeding  Rs.  27,71,20,000  be  granted
 to  the  President  to  defray  the
 charges  which  wil]  come  in  course
 of  payment  during  the  year  ending
 the  3lst  day  of  March,  1973,  in  res-
 pect  of  ‘Defence  Services,  Fffective-
 Air  Force’.”

 Demanp  No.  5—Derence  SERVICES,
 Non-EFFrcrTive

 MR.  DEPUTY-SPEAKER:  Motion
 moved:

 “That  a  Supplementary  sum  not
 exceeding  Rs.  3,00,00,000  be  granted
 to  the  President  to  defray  the
 charges  which  will  come  in  course
 of  payment  during  the  year  ending
 the  3lst  day  of  March,  1973,  in  res-
 pect  of  ‘Defence  Services,  Non-
 Effective’.”

 Demanp  No.  7—EDUCcATION

 MR.  DEPUTY-SPEAKER:  Motion
 moved:

 “That  a  Supplementary  sum  not
 exceeding  Rs.  5,26,50,000  be  granted
 to  the  President  to  defray  the
 charges  which  will  come  in  course
 of  payment  during  the  year  ending
 the  3lst  day  of  March,  1973,  in  res-
 pect  of  ‘Education’.”

 *Moved  with  the  recommendation  of  the  President  °


